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BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH
KOLKATA
ORIGINAL APPICATION NO. . OF 2025

(Filed under Section 14 read with Section 15 of the
National Green Tribunal Act, 2010)

In the matter of :

Tarun Prakash

Muhalla - Lah Bazar Chapra,

Police Station- Chapra,

District-Saran,

Bihar . Applicant

VERSUS
1. The State of Bihar
Through Secretary,
Urban Development and Housing Department
Government of Bihar,
1st floor, Vikash Bhawan
Bailey Road
Patna, Bihar -800015
Email : urbansec-bih@nic.in

2. Bihar State Pollution Control Board
Parivesh Bhawan, Plot No. NS-B/2
Patliputra Industrial Area,

Patliputra, Patna (Bihar) — 800 010
Email : msbspcb-bih@gov.in

3. The City Manager,
Nagar Nigam Office
Sadhapur, Chhapra,
Bihar -841301

4. The District Magistrate, Saran
Collectorate,
Saran Chhapra
Bihar -841301
Email : dm-saran.bih@nic.in
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5. The Municipal Commissioner, Chhapra Nagar Nigam,
Nagar Nigam Office
Sadhapur, Chhapra,
Bihar -841301
Email : ulbchapranagarnigam@gmail.com

6. Nutan Vivah Bhawan
Represented through its proprietor,
Ashok Kumar Singh
Ward no. 26, Circle no. 19 Holding no. 501,
Muhalla- Lah Bazar Chhapra,
Police Station - Chhapra,
District - Saran. ...Respondent(s)

MOST RESPECTFULLY SHOWETH :

[. The address of the Applicant is given above for the service of
notices of the application.

II. The address of the Respondents are given above for the service
of notices of this application.

SYNOPSIS

That the present application is being filed under Sections 14 and
15 of the National Green Tribunal Act, 2010, seeking relief
against unauthorized and illegal construction and continuous
running of a marriage hall, Nutan Vivah Bhawan at ward no. 26,
Circle no. 19 Holding no. 501 (hereinafter referred to as the
“Marriage hall”’) in a densely populated residential area being
Muhalla- Lah Bazar Chhapra, District-Saran, Bihar, since
without obtaining necessary environmental clearances and
municipal approvals and in blatant violation of enactments
specified in schedule I of the National Green Tribunal Act, 2010.
This petition is filed seeking relief, compensation and restitution
of the environment in and around the residential colony affected

by the act of the respondent. The construction of marriage hall,
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Nutan Vivah Bhawan, and its continuous operation has caused
and continues to cause serious environmental hazards,
including noise pollution, improper waste disposal from a
commercial establishment into a sewage line constructed to
cater residential colony, air pollution due to increased vehicular
traffic, and severe groundwater contamination causing
(permanent and irreversible) health issues of the residents
particularly children. That Despite multiple complaints and a
stop-work order issued by the District Public Grievance
Redressal Officer, Saran, the respondent went on to complete
illegal construction and initiated commercial activities in gross
violation of enactments specified in Schedule I of the National

Green Tribunal Act, 2010.

LIST OF DATES

Sr. Particulars Date
No.
1. Order passed by the District 29.08.2020

Lok Shikayat Niwaran Officer,
Saran directing the private
respondent to stop the illegal
construction of marriage hall,
Nutan Vivah Bhawan.

2. Petitioner filed an appeal 12.09.2020
before the Divisional
Commissioner

3. Petitioner gave an application 14.09.2020

to the Commissioner, Nagar
Nigam, Saran and District
Magistrate, Saran annexing the
order passed by the District
Lok Shikayat Niwaran Officer,
Saran




FACTS IN BRIEF

1. That the present application is being filed under Sections 14
and 15 of the National Green Tribunal Act, 2010, seeking relief
against unauthorized and illegal construction and continuous
running of a marriage hall, Nutan Vivah Bhawan at ward no. 26,
Circle no. 19 Holding no. 501 (hereinafter referred to as the
“Marriage hall”’) in a densely populated residential area being
Muhalla- Lah Bazar Chhapra, District-Saran, Bihar, since
without obtaining necessary environmental clearances and
municipal approvals and in blatant violation of enactments
specified in schedule I of the National Green Tribunal Act, 2010.
This petition is filed seeking relief, compensation and restitution
of the environment in and around the residential colony affected
by the act of the respondent. The construction of marriage hall,
Nutan Vivah Bhawan and its continuous operation has caused
and continues to cause serious environmental hazards,
including noise pollution, improper waste disposal from a
commercial establishment into a sewage line constructed to
cater residential colony, air pollution due to increased vehicular
traffic, and severe groundwater contamination causing
(permanent and irreversible) health issues of the residents

particularly children.

2. That Despite multiple complaints and a stop-work order
issued by the District Public Grievance Redressal Officer, Saran,

the respondent went on to complete illegal construction and
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initiated commercial activities in gross violation of enactments

specified in Schedule I of the National Green Tribunal Act, 2010.

3. The Applicant is a resident of the affected locality and is
directly affected by the acts and omission of the respondent.
A copy of the Aadhar of the petitioner showing his address proof

is annexed hereto and marked as Annexure Al, at page No.22

4. That to stop the illegal construction of the marriage hall,
Nutan Vivah Bhawan, the petitioner filed a complaint petition

before District Lok Shikayat Niwaran Officer, Saran.

5. That in pursuance of the application filed by the petitioner,
District Lok Shikayat Niwaran Officer, Saran passed an order
directing the respondent to stop the illegal construction of
marriage hall, Nutan Vivah Bhawan, vide order dated
29.08.2020.

A photocopy of order dated 29.08.2020 is attached herein as

Annexure A2.at page no.23-26.

5. That despite passing of the order of the concerned authority,
in blatant violation of the said order, the private respondent
continued the construction without valid sanction. As a result,
the petitioner filed an appeal before the Divisional Commissioner
on 12.09.2020 with regard to the same.

A photocopy of appeal dated 12.09.2020 alongwith

acknowledgement is attached herein as Annexure A3,at page 27-31.
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6. That in the said Appeal the Commissioner by order dated
12.09.2020 issued notice to the private respondent, however till

date private respondent has not appeared.

7. That the petitioner also gave an application to the
Commissioner, Nagar Nigam, Saran and District Magistrate,
Saran annexing the order passed by the District Lok Shikayat
Niwaran Officer, Saran. That despite the same, the said
authorities failed to take action against the private respondent.
A photocopy of said application dated 14.09.2020 is annexed

hereto and marked as Annexure A4, at page 32-34.

8. That it is pertinent to mention here that the continued
operations of the marriage hall, Nutan Vivah Bhawan, have led
to multiple violations across various legal and environmental
frameworks. The land use violation stems from the Unauthorized
Commercial Activity in a residential zone without obtaining the
requisite change of land use permission, thereby contravening
the Bihar Municipal Act, 2007. Specifically, Section 342
prohibits the use of residential premises for non-residential
purposes without prior approval from the competent authority.
This unauthorized usage disrupts the residential character of
the area and undermines urban planning regulations.

S.342 “No person shall, without the prior permission of the
Municipality, use or permit to be used Any premises for a
purpose other than that for which it was constructed or
sanctioned.”

A copy of the extract of Section 342 of the Bihar Municipal Act,

2007 is annexed hereto and marked as Annexure AS5.at page No.35-36.



9. That the noise pollution violations committed by the marriage
hall, Nutan Vivah Bhawan, are multifold. Under the Noise
Pollution (Regulation and Control) Rules, 2000, residential areas
have prescribed noise level limits of 55 dB(A) Leq during daytime
and 45 dB(A) Leq at night. However, the hall’s use of
loudspeakers, DJ systems, and firecrackers during events
consistently exceed these limits, causing significant public
nuisance and health risks. The Central Pollution Control Board
(CPCB) confirms, through numerous studies, that prolonged
exposure to noise levels exceeding 55 dB can increase the risks
of hypertension, cardiovascular diseases, and mental health
disorders, further substantiating the harmful effects of these
violations.

A publication “Noise Exposure and Public Health” by authors
Willly Passchier Vermeer and Wim F. Passchier in
Environmental Health Prospectives Vol I 08, Supplement 1,
March 2000 goes on to state that:

"There is sufficient scientific evidence that noise exposure
can induce hearing impairment, hypertension and ischemic
heart disease, annoyance, sleep disturbance, and
decreased school performance.”

A copy of extract from the publication “Noise Exposure and
Public Health” is annexed hereto and marked as Annexure A6.

, at page no.37-45
10. The public safety and traffic violations caused by the
marriage hall, Nutan Vivah Bhawan’s operations are equally
concerning. Due to the lack of adequate parking facilities, guests

frequently park their vehicles on public roads, leading to severe
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traffic congestion. This not only obstructs smooth traffic flow but
also creates hazards for pedestrians and residents. Most
critically, the obstruction of public roads prevents emergency
vehicles such as ambulances and fire brigades from accessing
the area efficiently, posing a significant risk to public safety. The
operation of marriage hall, Nutan Vivah Bhawan, is causing
great discomfort to residents, on a regular basis, of the
concerned area due to parking issues, noise pollution and non-
adherence of waste disposal procedures. In previous cases such
as Westend Green Farms Society v. Union of India, 2021 SCC
OnLine, the Hon’ble National Green Tribunal has strongly ruled
against commercial operations that obstruct public roads and
emergency services, emphasizing that the right to access
essential services should not be compromised by private
commercial activities.

A copy of the order dated 04.02.2021 passed in Westend Green
Farms Society v. Union of India, 2021 SCC OnlLine is annexed

hereto and marked as Annexure A7,at page no.46-57.

11. The fire safety compliance of the marriage hall, Nutan Vivah
Bhawan, remains questionable, posing a potentially serious risk
to life, property and nearby residents. Under the Bihar Fire
Service Act, 2014, banquet halls and similar establishments are
required to install fire extinguishers, maintain proper ventilation,
and ensure the presence of emergency exits to safeguard
occupants. Given the high footfall and enclosed nature of such

establishments, any failure to meet fire safety norms could lead
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to catastrophic consequences, necessitating immediate

regulatory intervention.

12. The environmental violations committed by the marriage hall,
Nutan Vivah Bhawan, further aggravate the situation. The
establishment when disposing food and plastic waste
irresponsibly in sewages meant for domestic colony, violate Rule
6 of the Solid Waste Management Rules, 2016, which mandates
proper segregation and disposal of waste. That improper waste
management has led to sanitation issues. The waste attracts
pests and has thus increased the risk of vector-borne diseases
in the surrounding residential areas. Additionally, the lack of a
proper drainage system has resulted in sewage overflow into
nearby residential zones, violating Section 25 of the Water
(Prevention and Control of Pollution) Act, 1974, relevant extract

of which is produced below:

Section 25: “Every State Board shall maintain a register
containing particulars of the conditions imposed under this
section and so much of the register as relates to any outlet, or
to any effluent, from any land or premises shall be open to
inspection at all reasonable hours by any person interested in,
or affected by such outlet, land or premises, as the case may
be, or by any person authorized by him in this behalf and the
conditions so contained in such register shall be conclusive
proof that the consent was granted subject to such conditions.”

Studies conducted by The Energy and Resources Institute (TERI)
confirm that untreated sewage contributes to nitrate

contamination of groundwater, rendering portable water sources

unsafe for human consumption. That given the critical impact
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of these environmental lapses, the authorities have an obligation

to intervene and ensure compliance with environmental laws.

13. The violation of licensing and municipal laws further
establishes the illegality of construction of the marriage hall,
Nutan Vivah Bhawan, in a residential area. The hall has been
constructed without obtaining the necessary trade licenses
required under the Bihar Municipal Act, 2007. Additionally, it
has failed to secure No Objection Certificates (NOCs) from the
Fire Department, the Pollution Control Board, and the Town
Planning Department. Under Section 3 of the Sarais Act, 1867,
establishments functioning as lodging or banquet facilities must
be registered with the local authorities, while Section 7
mandates adherence to safety, hygiene, and operational
guidelines. The marriage hall, Nutan Vivah Bhawan’s failure to
comply with these licensing requirements reinforces its
unauthorized and hazardous nature. The Allahabad High
Court’s ruling Ajai Narain Agarwal v. DM, Allahabad, 2017 SCC
OnLine All 3983 serves as a relevant precedent, where similar
violations led to the shutdown of an unlicensed marriage halls,
emphasizing that such establishments cannot operate outside
the purview of legal compliance.

A copy of relevant extract of Section 3 and 7 of the Sarais Act is

annexed hereto and marked as Annexure A8, at page no.58-59.

14. Each of these aforementioned violations highlights the
urgent need for regulatory intervention. The marriage hall’s

operations not only breach multiple statutory provisions but
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also create significant environmental, health, and safety hazards
for residents. That in view of the above facts and circumstances,
precedent set by judicial rulings and established environmental
studies, it is prayed that this Hon’ble Tribunal directs the
authorities to take steps for immediate corrective action so as to
prevent further harm. It is prayed that Hon’ble Tribunal passes
order for upholding the legal framework governing urban

development and environmental protection.

15. GROUNDS:

The petitioner prays for reliefs on the following grounds:

i. BECAUSE the operation of a commercial entity in a residential
area without proper authorization disrupts the urban planning
framework and negatively impacts the surrounding community.
Scientific studies by the World Health Organization (WHO)
confirm that prolonged exposure to noise above 55 dB increases
the risk of cardiovascular diseases, sleep disorders, and mental
health deterioration, further establishing that these violations
pose a serious public health risk. The dumping of food waste
and plastics into the domestic sewage lines has resulted in
sanitation hazards for the residents. Scientific research from The
Energy and Resources Institute (TERI) confirms that improper
waste disposal increases nitrate contamination in groundwater,
making it unsafe for human consumption. These violations not
only threaten environmental sustainability but also pose severe
health hazards to residents. studies conducted by IIT Delhi on
urban mobility indicate that unauthorized commercial

operations in residential areas increase accident risks by 40%,
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highlighting the dangers posed by the lack of structured traffic
management. Judicial precedents reinforce the necessity of
strict enforcement against such violations. In Ajai Narain
Agarwal v. DM, Allahabad, 2017 SCC OnLine All 3983, the
Hon’ble Allahabad High Court directed the shutdown of a
marriage hall in a residential area due to violations of zoning
regulations, noise pollution laws, and public safety norms. The
court emphasized that commercial establishments cannot
override environmental, municipal, and public health
regulations. Similarly, in Westend Green Farms Society v. Union
of India, 2021 SCC OnLine NGT 3 ruled against banquet halls
that were operating in violation of environmental and zoning
norms, highlighting the responsibility of local authorities to take
corrective action. These rulings serve as strong legal precedents
that support immediate regulatory intervention in the present

case.

ii. BECAUSE the unauthorized operation of the marriage hall
violates multiple legal provisions, posing serious threats to land
use regulations, environmental norms, public health, fire safety,
and municipal laws.

The violation of land wuse regulations arises from the
unauthorized construction of the marriage hall in a residential
zone, which contravenes the Bihar Urban Planning and
Development Act, 2012. Section 30 mandates that land use
must conform with the approved development plan, and any
unauthorized commercial activity in a residential area directly

breaches this provision. Further, Section 33 of the Act restricts
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unauthorized development or changes in land use without prior
approval from the competent authority, and Section 41 of the
Act prescribes penalties for unauthorized development or illegal
land use. The operation of a commercial entity in a residential
area without proper authorization disrupts the urban planning

framework and negatively impacts the surrounding community.

iii. BECAUSE the respondent no. 6 has violated the noise
pollution laws. That the marriage hall has been operating in
contravention of the Noise Pollution (Regulation and Control)
Rules, 2000, framed under the Environment Protection Act,
1986. Rule 3(2) which establishes permissible noise levels for
different zones, and the marriage hall has exceeded the
prescribed limits, causing significant disturbances to the
residents of the area in and around the marriage hall.
Additionally, Rule 5(1) prohibits the use of loudspeakers
between 10 PM and 6 AM in residential areas, except with special

permission, which the marriage hall has failed to obtain.

iv. BECAUSE scientific studies by the World Health Organization
(WHO) confirm that prolonged exposure to noise above 55 dB
increases the risk of cardiovascular diseases, sleep disorders,
and mental health deterioration, further establishing that these

violations pose a serious public health risk.

v. BECAUSE the respondent no. 6 has committed environmental
violations including improper sewage management and waste

disposal, which contravenes the Water (Prevention and Control
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of Pollution) Act, 1974, and the Solid Waste Management Rules,
2016. Section 25 of the Water Act mandates prior approval from
the State Pollution Control Board for the discharge of pollutants,
which the marriage hall has not obtained, leading to unregulated
sewage disposal that contaminates local water bodies.
Additionally, Rule 6 of the Solid Waste Management Rules, 2016,

requires proper waste segregation and disposal

vi. BECAUSE the dumping of food waste and plastics into the
domestic sewage lines has resulted in sanitation hazards for the

residents.

vii. BECAUSE scientific research from The Energy and
Resources Institute (TERI) confirms that improper waste
disposal increases nitrate contamination in groundwater,
making it unsafe for human consumption. These violations not
only threaten environmental sustainability but also pose severe

health hazards to residents.

viii. BECAUSE the traffic and public safety violations caused by
the marriage hall has resulted in unregulated vehicular
movement and the lack of designated parking, leading to
frequent road blockages and congestion. This is in violation of
provisions of the Motor Vehicles Act, 1988 (Amended 2019),
which regulates traffic management and prohibits obstruction of
public roads. The hall’s operations have led to vehicles being
parked on streets, causing significant inconvenience to
commuters and preventing the smooth passage of emergency

vehicles such as ambulances and fire brigades.
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ix. BECAUSE studies conducted by IIT Delhi on urban mobility
indicate that unauthorized commercial operations in residential
areas increase accident risks by 40%, highlighting the dangers

posed by the lack of structured traffic management.

x. BECAUSE possible fire safety non-compliance of the marriage
hall poses a severe risk to life and property. That under the Bihar
Fire Services Act, 2014, all banquet halls must ensure the
installation of fire extinguishers, proper ventilation, and
emergency exits. Reports from the National Disaster
Management Authority (NDMA) confirm that lack of proper fire
exits and suppression systems increases the likelihood of

fatalities by 60% in case of a fire outbreak.

xi. BECAUSE given the high occupancy and enclosed nature of
banquet halls, failure to implement adequate fire safety
measures could lead to catastrophic consequences,

necessitating immediate regulatory scrutiny.

xii. BECAUSE the violation of licensing and municipal laws
further establishes that the marriage hall is being constructed
illegally. Under the Bihar Municipal Act, 2007, a Trade License
and No Objection Certificates (NOCs) from relevant authorities
such as the Fire Department, Pollution Control Board, and Town
Planning Department are mandatory for operation. However, the
hall has failed to secure these essential approvals. Additionally,

the Sarais Act, 1867, which governs establishments used for
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lodging and gatherings, applies to marriage halls. Section 3
mandates the registration of such establishments, while Section
7 imposes requirements related to maintenance, hygiene, and
operational safety, which the hall is in violation of. The absence
of these essential legal approvals renders its operation unlawful

and poses a direct risk to public welfare.

xiii. BECAUSE each of these violations demonstrates the need
for urgent action against the unauthorized operation of the
marriage hall. The hall's continued construction without proper
approvals not only breaches multiple statutory provisions but
also endangers public safety, health, and environmental
sustainability. Judicial precedents further establish that such
violations cannot be ignored, necessitating strict enforcement of

legal and environmental compliance.

16. LIMITATION:

That the marriage hall is still functioning till this date and hence
the cause of action is recurring in nature. The petitioner, being
one of the residents of the locality in which the marriage hall is
situated, is a victim to unauthorized construction and

functioning of the marriage hall.

PRAYER

In view of the aforesaid facts, the Applicant respectfully prays

that this Hon’ble Tribunal be pleased to:
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i) Direct Respondent No. 2, the Bihar State Pollution Control
Board, Respondent No. 3, the City Manager Chhapra, and
Respondent No. 5, the Municipal Commissioner, Nagar Nigam,
Saran at Chhapra, to ensure environmental compliance and
address ongoing ecological damage, including assessing illegal
construction impacts on soil, vegetation, and groundwater. They
must also enforce proper waste management as per the Solid
Waste Management Rules, 2016, and implement noise control

measures under the Noise Pollution Rules, 2000.

ii) Direct Respondent No. 4, the District Magistrate, Saran at
Chhapra, to coordinate with the Bihar State Pollution Control
Board and municipal authorities to conduct a comprehensive
environmental audit of the marriage hall, Respondent no. 6. The
audit should assess violations under the Water (Prevention and
Control of Pollution) Act, 1974 and Air (Prevention and Control
of Pollution) Act, 1981, including groundwater contamination,
sewage issues, vehicular and dust pollution, and noise level
breaches impacting nearby silence zones like hospitals, schools,
and residential areas. Further, appoint a Local Commissioner or
an Expert Committee to inspect the site and submit a detailed
report before this Hon’ble Tribunal. This report should cover the
extent of environmental violations, including illegal groundwater
extraction, improper waste disposal, and non-compliance with
building and zoning laws. Additionally, the report should provide

recommendations for remediation, restoration, and
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environmental damage control measures to mitigate the adverse

effects of the unauthorized commercial activities

iii) Direct Respondent No. 6, Nutan Vivah Bhawan through its
proprietor, Ashok Kumar Singh, to immediately cease any
environmentally harmful activities and obtain all necessary
environmental clearances before continuing operations. The
Hon’ble Tribunal is further requested to impose environmental
compensation and penalties under the ‘Polluter Pays’ principle
as recognized by the Hon’ble Supreme Court and this Hon’ble

Tribunal, ensuring restoration of environmental damage.

iv) The Respondent no. 2, Bihar State Pollution Control Board,
be directed to monitor and ensure compliance with all
environmental laws, particularly regarding noise pollution, air
pollution, and waste management and to issue necessary notices
under the Water (Prevention and Control of Pollution) Act, 1974,
and the Air (Prevention and Control of Pollution) Act, 1981, in

case of continued violations by the Respondent no. 6.

v) Any such further orders as this Hon’ble Tribunal may deem
just and necessary in the interest of environmental protection,

public health, and sustainable urban development.

The Applicant, being an aggrieved resident affected by the
environmental hazards, noise pollution, and health risks posed
by the unauthorized marriage hall, seeks the urgent intervention

of this Hon’ble Tribunal to ensure strict enforcement of
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environmental laws, prevent further ecological damage, and
direct restoration of the residential and environmental integrity

of the locality.
AND FOR THIS THE PETITIONER SHALL FOREVER PRAY

FILED BY

‘\I \;}A_*—ﬁ
A<
RACHITTA RAI/SANGEET RAI/SHEHAN ASHRAF
101, TOWER 12, SUPREME ENCLAVE,

MAYUR VIHAR PHASE -1,
NEW DELHI - 110091

DATE 10 .04.2025
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IN THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH
NEW DELHI

ORIGINAL APPLICATION NO..............OF 202

IN THE MATTER OF:
TARUNPRAKASH - 1 eessen Applicant
Versus
STATE OF BIHARANDORS. e Respondent(s)
AFFIDAVIT

I, Tarun Prakash, aged 34 years (Aadhaar No. 950153274433), S /o Ramnath
Singh, R/o Lah Bazar, Chapra, Saran, Bihar - 841301, do hereby solely affirm

and state on affidavit as under:

1. That I am the Applicant herein and as such I am well acquainted and
fully conversant with the facts and circumstances of the case. I am

competent to the file the present O.A and swear this affidavit.

..L\f., synopsis and list of dates which have been drafted under my
instructions. I state that I have understood the contents thereof. The

facts stated therein are true and correct to my personal knowledge and
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the legal submissions therein are based on legal advice which I believe

to be true.

3. That the Annexures herewith are true copies of their respective

casl

DEPONENT

Originals.

VERIFICATION:

1, the above named Deponent do hereby declare and verify on oath that the

conte&ts ofth Ag above affidavit are true to my knowledge and belief. Nothing

7\\ m ngl hafbgen concealed there from and no part of it is false.
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BY OATH COMMISSIONER
KUMAR, ADVC-CATE
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Office of District Public Grievance Redressal Officer, Jiksha Saran

Related to the decision given by Public Grievance Redressal Officer on the
examination

Name of Office/ Department :- District Public Grievance Redressal Officer,
District-Saran

Issue Number:-41711-11836

Name of the Public Grievance Redressal Officer: District Public Grievance
Redressal Officer, Saran '

Name of Complainant: Tarun Prakash
Reference to the unique registration number and date of the complaint:
Number: -417110114032002196 Date: - 14/03 /2020

Complaint tax issue- Regarding construction of marriage hall for getting non-
availability certificate.

Hearing date/dates:- 29 /07/2020.12/08/2020, 29 /08/2020
JUDGMENT. - The decision is enclosed.
Public Grievance Redressal Officer Signature

RABINDRA KUMAR
Public Grievance Redressal Officer Signature

The complainant aggrieved by the decision can file an appeal before the First
Appellate Authority within 30 days (Details of First Appellate Authority)
Office, Divisional Commissioner. (First Appellate Authority) Saran, Jita: -
Chhapra

RABINDRA KUMAR
Grievance Redressal Officer Signature

Name and designation with seal



Complaint number 417110114032002196
Date of receipt of complaint 22/20..
Name of the complainant- Tarun Prakash

Address of the complainant - Village - Lah Bazar Chhapra

29/08 /2020
last order

Complainant absent. Complainant Shri Tarun Prakash, Father Shri Ragnath
Singh, Villa'ge - Lah Bazar, Post Upra, Block Sadar Chhapra, District Saran has
~ filed complaint regarding illegal construction of marriage regarding illegal
construction of marriage hall in ward no. 26, Circle no. 19 Holding no. 501 by
Ashok Prasad Singh without any permission/approval. A request has been
received from Public Authority-cum-Municipal Commissioner Chhapra
Municipal Corporation, whose letter number is-1526, date-14.08.2020. It has
been mentioned in the report that the complainant says that in Ward No. 26,
Circle No. 19 Holding No. 501, Ashok Kumar is constructing an illegal marriage
hall in the densely populated area of Mohalla Lah Bazar without permission.
At present, the construction work has been stopped for the time being by the
office through a notice demanding the documents related to permission for the
construction of the marriage hall. In this institution, the concerned officer of the
office, Shri Tarkeshwar Nath Mishra has reported that no permission has been
given by the Municipal Corporation for the construction of the marriage hall.
Further action will be taken after receiving the reply. It is clear from the report
received from the representative of the public authority that the Municipal
Corporation has issued a notice to the builder. Kakar Kadhini Hatia For the time
being, the construction work has been stayed. In such a situation, the public
authority is ordered to ensure that the marriage hall is not constructed in
violation of the rules. Accordingly, in the light of the report received from the
mourning authority/representative, the complaint is accepted and the case
proceedings are ended. Recorded and revised.

RABINDRA KUMAR

Sd/-

(Jita Tok Grievance Redressal Officer)
(Office, Disctrict- Saran)
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Heley UAga dwar
SRy & At
uRare # gearé 3 fraror f frag @AY

B e R R sl Rraara Praror vayfresmd any sea Ry s
JNTLIF TS Y

Hears ® v

7 - MY
’ﬁ\'? A
l; It flA‘
Vi

\ ,‘4/

"“-u_.,,..._.a—)
R A Law T owa s

e oo oY TS : 12/00/2020

417110114032002156/1A
T THET
22/09/2020 11 AM




4

{ </

v, (o)

- mﬁamm TSRET®, VRO ZRT aRAR W—417110114092002196
fafy - u/m/mmﬁmm—zs/m/mﬁw&nm#fmmﬁ
Him #1.
e, )
Srder wRere T ¥ ) gECeT- I A9, B ¥ A AT e, TR, A
WG G grd-28 wi¥E-si-1e, BT d-501 ¥ R A Ssgaly Wy @ R wae
Py ey & Wil ¥ R TR few o, o g 3 fren s R P wafe
TR R o Y ge R0 /08 /2020 WY TN g, 9N TR Fias o A 4
Pt v ey e wmd ye Premger sried 20 @1 sk ol e 8 e & 1

i qRare o el @ A R P A ot & o & B¢ R Prer wrfea @

Wi ool N TR e R g AR Rear T & s s waw Reifer 8 e R
ERY B A gl Tl e o 81 S R Frarvw galend g mle sl ¥
e A g e #Y SR frw Sy frare w3 Prifoerof 2 Rw Pria o= v &
ot 9t & wen Rrorery Pt w1l A o @} Svden e @ ¥ et g
T e =y Rpifor wrd gt Rafd ¥ & 0 5f 8, sl Ak afs AR} Piator o o
w &) 79 % w we t B T Pom aReRd @ el @ o ouw o w ¢ W@

’mmﬁ.mmgmmmmwmmmﬁmmmm
W e R TR, Wiker BT WRa a1dY o s Nt 9 o v 8

W a9E wNe € B fhem A
mmmm#mmwmmmmmm
Ry B adw o B ghfter v o R P wrfen § e wemr w A
Wl '

;.zg"



Bihar Public Grievance Redressal Act (Acknowledgement)

Divisional Commissioner, Saran Division, Chhapra cum First Appellate
Authority

Date of receipt of appeai: 12/09/2020

Unique registration number 417110114032002196/1A
Name of cofr{plainant Tarun Prakash
Date fixed for hearing and redressal of complaint $22/09/2020 11 AM

Any other particulars as may be mentioned by the Public Grievance Redressal
Officer deemed necessary place of hearing

Place of hearing Divisional Commissioner Saran Division, Chhapra



To,
~ First Appellate Authority cum Divisional Commissioner
Public Grievance Redressal Department

Chhapra, (Saran)

Subject:- Complaint No.-417110114032002196 to District Public Grievance
Redressal Officer, Saran regarding implementation of the order passed on
29/08 /2020 by Date-14/03/2020.

Through the above complaint, I had filed a complaint regarding the
construction of marriage hall in-Ward—26 Circle No. 19, Holding No. 501 in
Mohalla-Lah Bazar, Chhapra by Ashok Kumar Gupta, son. Late Bharat Prasad

A without any permission/ approval, in relation to which the District Public _
Grievance Redressal Officer, while hearing it, on 29/08/2020 passed an order

to the Municipal Commissioner, Chhapra Municipal Corporation to

immediately stop any construction and take action as per the rules. It is worth

noting that during the hearing of the related complaint, while replying on

behalf of the Municipal Corporation, the concerned employee of the Municipal

Corporation office, Mr. Tarkeshwar Nath Mishra, has reported that no

permission has been granted by the Municipal Corporation for the construction

“of the marriage hall. In the order passed by the Public Grievance Redressal
- Officer, the Municipal Corporation accepted this fact that a notice has been
issued to the above marriage hall builder and documents have been demanded
and for the time being the construction work has been stopped. On the above
facts, the construction of marriage hall on the concerned land remains the same
as before, but the construction is being done at a faster pace. It is clear from this
that the work is being done in connivance with the Municipal Corporation
officials and * in the above construction, this illegal construction is being done
by ignoring all the rules of the Bihar Govemment. Along with this, contempt of

the order passed by the Public Grievance Officer, Saran is also being done.



Therefore, you are requested that using the powers vested in the Bihar Lok

Right to Grievance Redressal Act, ensure implementation of the orders of the

Public Grievance Redressal Officer, Saran and put a stop to the corruption
prevailing in the Municipal Corporation office

Yours faithfully

Sd/-

Tarun Prakash

S/o Prof. Ramnath Singh

Lah Bazar, Chhapra, Saran
Mob: 8757685548

/[True Translated Copy//



»

&
pY

{1)

BUY, ARy

mmmmmm.mmmq
AR — 14 /705 /2000 B Revim—ag

W #y
HETY,

mmtm##ﬁw~mmm#aﬁm TR S R g

~417110114032002108
/98 /2020 ® GRE sy o+ BFmifda w0l B

VR B0 3d-26 wi¥T-H-19, AfiEn s-sm % fen B o el 3 Row e
Peafor w0% & e ¥ oRare 2w Ry oy mw*mm&amﬁwwuw
mmmmmmnfmxmﬁmm.mmﬁmmmwﬁ
Mwmm%mmmmmawm wiRe fsm 2 sthwo 2B
mqﬁmﬁmﬁmﬁwﬁmﬁmﬁm A g7 v P wmhees
R ol o aredra w fn g ARAR B oo & s P g Frstor ¢ oo i
AT B W Y A v w2 e e Rane TS gRe e args & o
" T A EW e @) e R Sqe e vee Pt @ diftw e w0 s A
mmﬁtmmmmmmmawmmmmmwm@
wﬁwm%mﬁﬁmﬂaﬁ#ﬁﬂgﬁtaﬁgdﬁ%ﬁﬁﬁﬁ«hmm

mt;w%mmtftmﬁmﬁw&ﬁﬁ%%wﬂmmmtw
MMﬁf&mm%ﬂﬂ%Maﬂmmeﬁﬁwa wE wnr
@...mm.mm;wmm‘mwm of Ty ol 2y

Q\ W TR NI ¥ Tmm AN

Mm%%ﬁm&aﬁ.ﬁw%ﬁﬁﬁ%ﬂgﬁzm% AR
mmﬁqﬁwﬁmm#mﬂwmmmw}a

e 1

| W!‘%ﬁ?@f
FTHITY STX1 8TTET 3% <1
&7 g

sroan Srerf
B !
e ,{i.\j—tﬁ'l“

TS 2
RULE

e
i LY R E: s
IS0 e ST
WY WT TTv e
R —u73rypesag ’



oar e o

To,
District Magistrate

Chhapra, Saran

Subject: Complaint No. -417110114032002196 by District Grievance Redressal

- Officer, Saran

Regarding implementation of the order passed on 29/08/2020 by dated
14.03.2020

Sir,

Through the above mentioned complaint, T had filed a complaint in
Mohalla-Lah Bazar, Chhapra regarding the construction of marriage hall in
Ward 28 Circle No. 19, Holding No. -601 by Ashok Kumar Guna son of Marat
Prasad without any permission/approval, in relation to which the District
Grievance Complaint Officer, while hearing it, 29/08/2020 passed an order to
the Municipal Commissioner to immediately stop the construction of the
bui'lding and take action as per the rules. During the hearing of the complaint
related to the complaint, the Municipal Corporation, while relying on behalf of
the Municipal Corporation, the concerned employee of the Chhapra Municipal
Corporation office, Mr. Tarkeshwar Nath Mishra, has stated that no permission
has been granted by the Municipal Corporation for the construction of the
building. In the order passed by the Public Grievance Redressal Officer, the
Municipal Corporation has accepted this fact. A notice has been issued to the
above marriage hall builder and a demand for compensation has been made
 and the construction work has been stopped for the time being. In spite of the
above facts,- the construction for marriage hall is being done with the
connivance of the Municipal Corporation officials and this illegal construction
is being done by ignoring all the rules of the Bihar Government. Along with

this, contempt of court is also being committed by giving this reason.

35



Therefore, you are requested to file a public complaint ensure compliance
of the order passed by the officer so that the dignity of this great institution
established for the citizens can be maintained and the corruption prevailing in

the Municipal Corporation office can be curbed.

Attached; Yours faithfully

(1) Copy of order passed by Sd/-
Public Grievance Redressal ' Tarun Prakash

Father -Prof. Ramnath Singh
Lah Bazar Chhapra (Saran)
Mob: 8757885548
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(c) change, or allow the change of, the use of any building erected before the commencemeht
of this Act contrary to the use for which such erection was originally sanctioned or to the use
to which such building was actually put,

(d) = convert, or allow the conversion of, a tenement within a building to an occupational use,
other than the use intended in the original sanctioned plan, of materially aiter, enlarge, or
extend such use.

(2) If, in any case, such permission is given, no change of occupancy or use shall be allowed before
necessary alterations or provisions have been made to the satisfaction of the Chief Municipal Officer and in
accordance with the provisions of this Act and the rules and the regulations made thereunder and any other
law for the time being in force.

(3) Any change of use made before the commencement of this Act, except in so far as such use 13
permissible under the provisions of an earlier State law on the subject in force before the commencement of
this Act, shall be deemed to be a change in contravention of the provisions of this Act.

4) Without prejudice to any other action that may be taken against any person, whether owner or
occupier, contravening any provision of this section, the Municipality may levy on such person such fine, not
exceeding, in each case, rupees one hundred per square metre per month for the area under unauthorized
use throughout the period during which such contravention continues, as may be provided by regulations.

(5) The Chief Municipal Officer méy. if he deems fit, order that such unauthorized use be stopped
forthwith :

Provided that before making any such order, he shall give a reascnable opportunity to the person
affected to show cause why such order shall not be made. ;

(6) Any person aggrieved by an order of the Chief Municipal Officer under sub-section (5) may, within
thirty days from the date of the order, prefer an appeal against the order to the Municipal Building Tribunal
whose decision in the matter shall be final and conclusive. :

(7 When an appeal is preferred under sub-section (6), the Municipal Building Tribunal or the
Municipality, as the case may be, may stay the enforcement of the order made by the Chief Municipal Officer
under sub-section (5) on such terms, and for such period, as it may think fit.

(8 Save as otherwise provided in this section, no court shail entertain any suit, application or other
proceeding for any relief or injunction, restraining the Chief Municipal Officer or the Municipal Building
Tribunal or the Municipality from taking any action or making any order in pursuance of the provisions of this
section.

Explanation. - For the purposes of this chapter, “unauthorized use” shall mean change or conversion
of a building without sanction from one occupancy or use group 1o another occupancy or use group referred
to in sub-section (2) of section 312. :

341 Power to prevent use of premises for specified purpose in particular area for environmental reasons-
(1) The Municipality may give notice of its intention to declare that in any area specified in the notice, no
person shall, for environmental reasons stated therein, use any premises for any purpose specified in the
notice.

{(2) Any objection to any such notice shall be received within a period of thirty days from the date of the
naotice.
3) The Municipality shall consider all objections received within the pericd as aforesaid, giving any

person affected by the notice an opportunity of being heard, and may, thereupon, make a decfaration in
accordance with the notice under sub-section (1), with such modifications, If any, as it may think fit.

(4) Every such declaration shall be published in the manner provided by regulations and shall take effect
from the date of such publication.

{5) No person shall, in any area specified in the declaration published under sub-section (4}, use any
premises for any purpose specified in the declaration, and the Chief Municipal Officer shall have the power to
stop such use of any such premises by such means as he may consider necessary.

(8) The Municipality shall ensure that such declaration is in conformity with the provisions of any land
use plan in force in the municipal area under any State law regulating such use.

Chapter XXXV
Municipal Licences

342, Premises not to be used for non-residential purpose without municipal licence- {1) Except as
hereinafter provided in this Act, no person shall use, or permit 10 be used, any premises for any of the non-

- 80 -~
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residential purposes mentioned in the Schedule without or otherwise than in conformity with the terms of a
licence granted by the Chief Municipal Officer or the Wards Committee under sub-section {B) of section 30,
as the case may be, so as not to contravene the provisions of sub-section (2) of this section -

Provided that no such licence shall be given in respect of any non-residential use of a premises, if
such use is otherwise than in conformity with the provisions of this Act, or any other law for the time being in
force. or the rules or the regulations or the orders made thereunder :

Provided further that except in cases which come under the provisions of sub-section (2) of this
section or section 344 or section 346, the power to issue such licence within its jurisdiction may be exercised
by the Wards Commiltee, subject to such conditions, and in such manner, as may be determined by
regulations. ‘

(2) In the case of a non-residential use of a premises for a purpose for which a licence or permission is
required from the State Government or any statutory body under any law for the time being in force, no
licence under this section shall be given until the licence or the permission under the said law has been
produced before the Chief Municipal Officer, and duly authenticated copies thereof have been submitted to
him:

Provided that in the case where the production of a licence under this Act is a pre-condition for the
grant of a licence under any other law for the time being in force, the Chief Municipal Officer may grant a
provisional licence, which shall be authenticated to be final only upon the production of a licence or
permission under the said law :

Provided further that such provisional licence shall have validity only for the purpose of fulfiliing the
preconditions of the grant of a licence under any other law as aforesaid.

(3) In specifying the terms of a licence granted under this section, the Chief Municipal Officer may
require the licensee to take all or any of such measures as he may deem fit to guard against danger to life,
health or property or for the abatement of nuisance of any kind.

4) The Municipality shall, by regulations, determine the fees to be paid in respect of a licence granted
under sub-section (1), and may specify different fees for different categories of non-residential uses in
different areas within the municipal area :

Provided that no such fees shall exceed rupees two thousand and five hundred in any case.
{5) The Municipality may, by regulations, determine -

(a) as to when the initial licence is to be taken out and the procedure of annual renewal thereof,
is to begin and

{b) the matters connected with the display of licence, inspection of premises, power of
inspectors, and such other matters as may be deemed necessary.

343. Registers to be maintained. The Chief Municipal Officer shall maintain in such Form, and in such
manner, as may be prescribed, two separate registers of which -

(a) one shall contain premises wise information of non-residential uses, indicating the unigue
premises number, if any, assigned under this Act, and

() the other shall contain such information, an the basis of different non-residential user groups
for factories, warehouses, medical institutions, educational institutions, and such other uses,
as may be provided by regulations.

344. Municipal licence for private markets. (1) The Chief Municipal Officer may, with the prior

approval of the Municipality, grant to any perscn a licence to establish or keep open a private market
on payment of such fees as may be determined by the Municipality by regulations, and may specify such
conditions consistent with this Act as he may deem fit.

(2) When the Chief Municipal Officer refuses to grant any licence, he shall record a brief statement of
the reasons for such refusal.

(3) The Chief Municipal Officer may, with the prior approval of the Municipality and for reasons to be

recorded in writing, by order, suspend a licence in respect of a private market for such period as he thinks fit
or cancel such licence.

4) A private market in respect of which the licence has been suspended or cancelled under sub-section
(3) shall be closed with effect from such date as may be specified in the order of suspension or cancellation.

345. Municipal licence for sale of flesh, fish or poultry. (1) No person shall, without or otherwise than in
conformity with a licence from the Chief Municipal Officer, carry on the trade of a butcher, fish-monger,
poulterer or importer of flesh, intended for human food, or use any place for the sale of flesh, fish or poultry,
intended for human food :

/[True copy//
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Noise Exbosure and Public Health

Willy Passchier-Vermeer! and Wim F. Passchier?

TNO Prevention and Health, Leiden, The Netherlands; 2Department of Health Risk Analysis and Toxicology, Universiteit Maastricht,

-Maastricht, The Netherlands

Exposure to noise constitutes a health risk. There is sufficient scientific evidence that noise

expasure can induce hearing impairment, hype

rtension and ischemic heart disease, annoyance,

sleep disturbance, and decreased school performance. For other effects such as changes in the
immune systern and birth defects, the evidence is limited. Most public health impacts of noise
were already identified in the 1960s and noise abatement is less of 8 scientific but primarily a pokicy
problem. A subject for further research is the elucidation of the mechanisms undertying noise-
induced cardiovascular disorders and the relationship of noise with annoyance and nonacoustical

iactors modifying health outcomes. A high priority

study subject is the sffects of noise on children,

including cognitive eftects and their reversibility. Noise exposure i5 on the increase, especially in the
general living environment, both in industrialized nations and in developing world regions. This

implies that in the twenty-first century noise expasure wilt still be a major public health problem.

Key words: annoyance, cardiovascular effects, children’'s health, environmental health,
environmental noise, hearing impairment, noise exposure, Noise Metrics, cccupational noise,
performance. — Environ Health Perspect 108{supp! 1%:123-131 (2000). i
httpfehpnet].niehs.nih. gov/docs/2000/5uppl 1/123-131passchier-vermeer/abstract. htmi

Noise Exposure and Health

_Assessment of the human healch risk
associated with the presence of a xenobiotic
subsrance in the environment usually follows
the relatively simple scheme depicted in
Figure 1. The substance occurs in environ-
mental media at cerrain concentrations,
depending on, among other factors, lifestyle,
residence time, and dietary habits, that people
may be exposed to this xenobiotic. Any sub-
sequent harm depends on the level of expo-
sure. The modifying impact of exogenous
determinants and personal characteristics on
the level of exposure and sensitivity with
respect to the toxic action usually are not
taken into account or are only considered in a
standardized way, ar least for risk assessment
and standard-setting purposes. The data
available, often derived from animal experi-
ments and sutveys of population behavior, do
not allow a more refined analysis.

In the case of the assessment of the health
_effects of noise exposure, the scheme in
Figure 1 is too simple. With the exception of
damage to the hearing organ, the exposed
arganism’s reacrion to the perception of
sound is strongly dependent on the context
of the exposure. The effects of noise exposure
cannot be understood only by taking mecha-
nisms of toxic action into account. For
example, the sounds in a discotheque are
music to the dancers but noise to the neigh-
bors. In the first case, the exposure would
not be annoying but is expected to con-
tribute to hearing loss; for the neighbers,
hearing loss would be improbable, but
annoyance would certainly occur. A concep-
tual model to address the health effects of
noise exposure is presented in Figure 2.

The model considers effects on health
and quality of life as the outcome of a pro-
cessing of exogenous determinants or envi-
ronmental factors—in this case, noise
exposure. Exposure, processing, and effect
take place within economic and social envi-
ronments and all are modified by societal fac-
tors. Furthermore, lifestyle and concurrent
exposure to other factors play a role, An
example of the former was given above. An
example of the larter is the finding that the
perceived presence of the risk of an aircraft
crash has been found to augment annoyance
(and vice versa) (I). This processing of
sounds is influenced by the genetic and
acquired characteristics of the organism. For
example, some peaple have a specific sensitiv-
ity to noise and will be more susceptible to
one or all of its effects than other people.
Examples of societal factors that determine
the adverse cffects associated with noise
exposure are insulation of houses, noise level-
related depreciation of house prices, and
individual 2nd societal appreciation of the
activities generating the noisc.

These insights, as depicted in the model in
Figure 2, are not new. On the contrary, i is
striking that in the 1960s most of the effects of
sound on health and quality of life were
already known or at Jeast hypothesized, includ-
ing the variety of modifying factors referred to
above (2). In the 1970s the research results
were sufficiently reviewed to allow science-
based recommendations to be made for policy
measures to protect public health (3-5). In the
last three decades new data have confirmed the
carlier insights and, as reviewed here in our
present paper, have made more precise assess-
ments of exposure—response relationships and
observation thresholds possible. Many of the

Environmental Health Perspectives = Vol 108, Supplement | = March 2000

newer dara stem from epidemiologic studies.
If politicians had taken a more protective
stance in the 1970s—which would have been
legitimate on the basis of the then-available
data—this review probably would have been
superfluous, as new data would not have
been published, but also harm would have
been avoided.

In this feview we emphasize development
of insights into the effects of noise exposure
on health and quality of life. In accordance
with the relevant literature, we use the term
noise to represent sounds generated by
sources in the environment (indoots, out-
doors, at work, etc.); noise is often appreci-
ared negatively. Because several reviews on
this subject have been published recently—
some by international groups of scientists
(6)—we refer to original research papers
only when necessary for our argument.
Furthermore, given our background in envi-
ronmental health sciences, we also discuss
policy instruments for health protection.

Characterization of Noise
Exposure

Sound Pressure Level and Sound Level

Sound is 2 physical phenomenon consisting
of alternating comptession and expansion of
air that propagate in all directions from 2
source. These alternating compressions and
expansions can be described as small
changes in pressure around atmospheric
pressure. The frequency of the alternations
determines the pitch of a sound: a high-
pirched tone (e.g., 4,000 Hz) has 2 squeak-
ing sound; a low-pitched tone (c.g., 200
Hz), a humming sound. The environmental
noise sources discussed in this review usu-
ally generate sounds within a broad fre-
quency range. Sound pressures, relative 1o
the atmospheric pressure, range from < 20
micropascal to > 200 pascal, a range of
1-10 million. Therefore, in acoustics, the
logarithm of sound pressure relative o 2 ref-
erence sound pressure is used as a basis for a
sound (and noise) exposure measure: the
physical quantity sound pressure level
expressed in decibel (dB).

Address correspondence to W. Passchier-vermeer,
TNO Prevention and Health, PO Box 22165, 2301 CE.
Laiden, The Netherlands. Telephone: 31 71 618 1786.
Fax: 31 71 518 1920. E-mai: w.passchier@pg.tno.ni

Received 4 August 1999; accepted 30 Novemnber
1998,
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Cause-effect sequence

25"

Environmental

agent Harm

Exposure

Figure 1. Simpie cause—effect chain for the assessment
of the health effects of an environmentat agent, such a3
a xenobiatic substance.

The human hearing organ is not equally
sensitive to sounds of different frequencies.
Therefore, a spectral sensitivity factor is used
that rates sound pressure levels at different fre-
quericies in a way comparable to that of the
human hearing organ; this is called A-weight-
ing. The biophysical quantity A-weighted
sound pressure level (£) is expressed as dB(A)
and is referred o as sound level. Examples of
sound levels in some common situations are
falling leaves (very quiet), 10-20 dB(A); vac-
num cleaner, 55-63 dB(A); location close to a
main road or highway, 70-80 dB{A); pop
music concerts, 100-110 dB(A).

Equivalent Sound Level

and Day-Night Level

Sound level is the basic metric from which
other biophysical metrics to specify long-term
exposure 1o noise are derived. Usually a noise
metric is assessed on an annual basis. In envi-
ronmental and occupational situations, sound
levels fluctuate with time. From these Auctuat-
ing sound levels, the equivalent sound level
(Lpegp OVer a period of time, 7 is determined
from [see (7)]:

)
f101 4
!

~] =

Ly, =10log

Common exposure periods T are 24 hr
(full day) and 8 hr (work day).

For some environmental health assessment
purposes, the day-night level (£} is used.
This metric is the equivalent sound level over
24 hr with the sound levels during the night
(11 PM=7 aM) increased by 10 dB{A). Also a
day-evening-night level (L, is used, which is
constructed similarly, such that the sound lev-
els during the evening (7 PM—11 PM) are
increased by 5 dB(A) and those during the
night {11 pM-7 aM} by 10 dB(A). These
adjustment facrors of 10 or 5 dB(A) take into
account that night-time and evening-time
noise are more annoying than day-time noise
with the same equivalent sound level.

Because of road, railway, and aircraft craf-
fic. noise, most of the urban popularion in
industrialized countries are exposed to out-
door Ly, levels of » 50 dB(A). Rural popula-
tions usually are exposed to ourdeor traffic
1.4, values of < 50 dB(A). Rough estimates of
the percentage of people in Europe living in
locations with L, values > 60 dB(A) vary from
2 10 8%, depending on the country in which
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Figure 2. Conceptual model of the interaction of sound with the organism and the occurrence of effects on health

and quality of life.

they live. For the Netherlands population this
percentage is 4%. It is further estimated that
0.6% of the Netherlands population is
exposed to traffic noise with Ly, values of
> 70 dB(A) (8.9).

Both in rescarch and in policy, Lg ot Ly is
applied in a specific way: the metrics are used as
location-specific quantities to be measured in

front of the facade of residential buildings.
Sound Exposure Level

A single noise event is characterized by its
sound exposure level. The sound exposure
level (SEL) of a noise event, such as the over-
flight of an airplane or the passage of a truck,
is the equivalent sound level during the event
normatized to a period of 1 sec (J0)-

In this review we discuss the health effects of
occupational and environmental noise cxpo-
sure. Even though noise sources at work are
quite divergent, the exposure setting is well
defined; i.e., exposure during the execution of
occupational tasks. In the living environment
not only the sources but also the exposure set-
tings are quite diverse. As mentioned above, a
common environmental noise source is traffic.
In addicion, in industrialized regions indus-
trial noise may affect environmental quality.
Another type of noise is neighbor noise, 2 fac-
tor frequently mentioned in surveys on resi-
dential satisfaction. Increasingly, peaple are
exposed to noise during recreational activities
such as pop music concerts, motor races, and
arcade activities; often these types of exposures
are undergone consciously or at least taken for
granted. In this review emphasis is on chronic
environmental noise exposures, particularly
those due to traffic and industrial noises. If
other sources of noise or exposure settings are
meant, this will be mentioned explicitly.

Assessment of Health Effects

The Committee on Noise and Health, an
international committee of the Health

Council of the Netherlands, in 1994 assessed

the health effects of envitonmental and occu-

pational noise exposure (&). It rated the evi-
dence in terms of categories used by the
International Agency on the Research of
Cancer (1) as “sufficient,” “limited,” “inade-
quate,” or “lacking”. The reporr also presents
observation thresholds for those adverse
healch effects for which sufficient evidence
was considered available. The observation
threshold for an effect was defined in the
report as the lowest noise exposure value at
which on average the effect was observed in
well-designed epidemiologic studies (12).
This definition implies chat in the course of
time the observation threshold of an effect
may have to be lowered if supported by new
information from epidemiologic studies.

In this review, the 1994 Health Council
report (6) is considered a starting point.
More recent reviews (/3—19) and papers pre-
sented at the November 1998 meeting in
Sydney, Australia, of the International
Commission on the Biological Effects of
Noise (20) were used to extend the 1994
evaluation. In general, che more recent
reviews and papers (13-20) concur well with
the conclusions of the Health Council if we
take a rating of “inconclusive” (15,16} to be
equivalent to the Health Council’s “limited.”
With respect to some effects such as ischemic
heart disease, hypertension, and congenital
defects, there appear to be differences of
opinion. This will be further discussed below
(“Noise-Induced Stress-Related Health
Effects™).

In Table 1 information is presented about
the adverse effects related to environmental
and occupational noise exposure thac have
been examined in epidemiologic studies. The
table is adapted from Table 1 of the 1994
Health Council report (6). Changes concern
the noise metric in which the observation
thresholds for hypertension and ischemic
heart disease were originally given (21). Also
the observation threshold for being awakened
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by a single noise event was lowered by
5 dB(A). Finally, we have added that the
observation threshold for sleep pattern changes
is < 60 dB(A) (expressed in outdoots L -

Several health end points are not specific
to noise exposure. In fact, in accordance with
the conceptual model of Figure 2, factors that
appatently modify the effects of noise expo-
sure may also affect health in ways similar to
those for noise expasure, Situations exist in
which it is difficult to identify primary and
modifying factors.

The following sections highlight the main
aspects of the dara presented in Table 1.

Noise-Induced Hearing Impairment
Hearing impairment is an increase in the
hearing threshold level. In the International
Standard 180 1999 (22), a hearing handicap
_is defined as the disadvantage imposed by
hearing impairment sufficiendy severe to
affect one’s personal efficiency in the actividies
of daily living, usually expressed in terms of
understanding conventional speech in low
levels of background noise. Hearing impair-
ment is also associated with aging as well as as
certain diseases, exposure to some industrial
chemicals, ototoxic drugs, head injuries, acei-
dents, or factors that are of heredivary origin.
1SO 1999 (6) gives a method to estimate
noise-induced hearing impairment in popu-
lations exposed to continuous, intcrmittent,
or impuise noises during working hours.
Noise exposure is characterized by the equiv-
alent sound level over an 8-hr work day
(Lsg,a4). Relations are given (for exposure
times up to 40 years) between L., g4 and
noise-induced hearing impairment at fre-
quencies between 500 and 6,000 Hz. These
relations show that noise-induced hearing
_impairment occurs predominantly in the
higher frequency range of 3,000-6,000 He,
with largest effects observed ar 4,000 Hz.
With increasing Ly, 3 and increasing expe-
sure time, noise-induced hearing impair-
ment can also occur ar lower frequencies,
more specifically at 2,000 Hz. Even with
prolonged occupational noise exposure,
however, according to ISO 1999 noise-
induced hearing impairment does not occur
at L“’"f"y’ levels of 75 dB(A) and lower. This
-~ value 15 equal to the value specified in 1980
by the World Health Organization (23).
Since the method specified in 1SO 1999 1s
the only universally adopted methed to esti-
mate occupational noise-induced hearing
impairment, atrempts have been made to
assess whether this method also applies to
hearing impairment due to environmental
noise, including leisure-time noise. The
results of various studies strongly suggest that
the 180 1999 procedure can also be accepted
for environmental and leisure-time noise
exposutes of adults and older children
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Table 1. Long-term effects related o expusure 10 noise and classification of the evidence for a causal relationship
hatween noise and effect. The last three columns contain infarmation on the observation threshold of an effect for
which the causal relationship with neise exposure (second column) is judged to be sufficient.?

Observation threshold
Classification Exposure Indoors/
Effect of evidenca® situation Metric Value (dB(A}  outdoors®
Hearing impairment Sufficient Occ Lasqan 75 Indoors
Erw Lagg 24n 70 Indoors
Dec unp Lasqan <85 Indoors
Hypertension Sufficient Qcc ind Lagg.an <85 indoors
Env on 70 Qutdoors
Ischemic heart disease Sufficient Env Lin 70 Outdoors
Biochemical effects Limited Occ’
Env
Immune effects Limited Occ
Erv
Birth weight Limited Occ
Env air
Congenital affacts Lacking {Jcc
Env
Psychiatric disorders Limited Env air
Annayance Sufficient Occ office Lasgan <55 indoors
(Occ ind L asqan <85 Indoors
Env Lin 8¢ Outdoors
Absentes rate Limited QOcc ind
QOcc office
Psychosacial well-being Limited Env
Performance Limited Oge env
Sufficient Schao! Lo sehoot 70 Qutdoors
Sleep disturbance, changes in
Steap pattern Sufficient Sleep Laopnight < B0 Qutdaors
Awakening Sufficient Sleep SEL 55 indoors
Sleep stages Sufficient Sleep SEL » Indoors
Subjective sleep quality Sufficient Sleep Lasp night 40 Qutdoors
Heart rate Sufficient Sleep SEL 40 Indoors
Hormane levels Limited Sleap
Immune system Inadequate Sleep
Mood next day Sufficient Sleep Lagpnight <60 Outdoars
Performance next day Limited Slesp

Abbreviations: env, living environment; ind, industrial; oce, cccupationat situation; school. exposure of children at school; unb, unborn:
exposure of pregnant mather. “The table is adapted fram Table 1 of the 1394 Health Council report (B ). *Classification of evidence of
causal relationship between noise and health. Value relates to indoor or outdoor noise assassment. #The observation threshold for
percentage of highly annoyed persons is about 12 0BIA) lower far envisonmental impulse noise.

provided the exposures are not too extreme
and the exposures are expressed in Lg.. 245
{because exposure during the full 24-hr day is
importanc in this case) instead of Ly, 41
{6,23-31). This implies that exposure to
environmental and leisure-time noisc with
L geg, 244 values < 70 dB(A) does not cause
heating impairment in the large majority. of
people (> 95%), even in the case of life-time
exposure (32). It should be considered, how-
ever, that there are no large-scale epidemio-
logic studies that investigated noise-induced
hearing impairment in the gencral popularion
that support this proposition. Also, data from
animal experiments indicate that young chil-
dren may be more vulnerable to noise-
induced hearing impairments than adults
(31). For impulsive (shooting) noises with
Lpeq 245 > 80 dB(A) studies on temporary
threshold shifts {26) suggest the possibility of
an increased risk for impulse noise-induced
hearing impairment in adults.
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At high instantaneous sound levels,

mechanical damage to the outer and the inner
ear may occur. Occupational limits for such
types of exposures have been set equal to the
observation threshold for this effect at a peak
sound pressure level of 140 dB (33). For
aduls, it is reasonable to assume that a similar
threshold applies with respect to exposure to
environmensal and leisure-time noise. [n the
case of children, however, taking into account
their habits of playing with noisy roys, peak
spund pressure levels > 120 dB may cause
mechanical damage to the hearing organ (30.

Noise exposure may also result in tinnitus
{ringing in the ears). This effect has been
observed among teenagers artending pop
music concerts and discotheques (34). Noise-
induced tinnitus may be temporary, lasting up
to 24 he after exposure, or it may have a more
permanent character, such as after prolonged
occupational noise exposure. Approximately
25% of warkers with both noise-induced
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hearing impairment and tinnitus consider
tinnieus the more disturbing effect (35).

The main social consequence of hearing
impairmént is the inability to understand
speech in daily living condirions—a severe
social handicap. Even small values of hearing
impairment (10 dB averaged over 2,000 and
4,000 Hz and over both ears) may have an
effect on the understanding of speech. When
the hearing impairment exceeds 30 dB (again
averaged over 2,000 and 4,000 Hz and both
ears), a social hearing handicap is noticeable,
Psychosocial Effects
Psychosocial effects due to exposure to
environmental noise that have been studied in
CPldelOioglC lﬂVeStlgathnS 1nc1ude annoy-
ance, psychosocial well- bemg, and psychiarric
hospitalization. The main psychosocial effect
from exposure to occupational noise observed
in epidemiologic investigations is annoyance.

Noise annoyance is a feeling of resent-
ment, displeasure, discomfort, dissatisfaction,
or offense when noise intérferes with some-
one's thoughts, feelings, or actual acrivities. It
is not yer possible to predict noise annoyance
on an individual basis because of the large
variety of (partly unknown) endogeneous and
exogeneous characreristics that affect annoy-
ance (Figure 2). However, relationships
between noise annoyance and noise exposure
have been elucidated on a'population level
together with severa] effect-modifying factors.
Annoyance in populations is evaluated using
questionnaires. Exposure--effect relationships
have been derived for exposure to the three
main types of traffic noise: road, railway, and
aircraft. The most recent and comprehensive
relationships are shown in Figure 3 {(36).
These relationships pertain to populations
chronically exposed to noise at specified levels
for periods of more than a year. The effecr is
given as the percentage of the population
highly annoyed by a specific environmental

noise. “Highly annoyed” persons are those
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Figure 3. Relationships between the percentage of
highty annoyed persons and L, for air, road, and railway
traffic noise. Each curve has been derived by a multiievel
analysis of all studies for which original data were avail-
able. The vertical bars at 80 and 70 dB{A] represent 95%
confidenca intervals [bar at 60 dB{A) for road has been
" displaced by 0.5 dB(A} for clarity).
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who respond to a question about the degree
of annoyance in the worst 25% range of
answer categories (37). The noise exposure is
expressed in Ly, assessed in front of
dwellings. The relationships depicted in
Figure 3 demonstrate that annoyance
induced by the different modes of trans-
port—air, road, and rail—differs at higher
exposure levels. Taking into account the sta-
tistical variations within and berween the
various studies, Miedema and Vos showed
that aircraft noise is statistically significantly
more annoying and railway noise is less
annoying than road traffic noise (36).

Environmental noise exposure is only one
of the factors that contributes to noise
annoyance, albeit a significant one. The
degree of annoyance experienced by an indi-
vidual as well as that on a population level in
practice can differ considerably from the
exposure—response relationships presented in
Figure 3 because of the influence of so-
called nonacoustical factors. Important
nonacoustical effect-modifying factors are
anxiety, fear of the noise source, and a feel-
ing that the noisc could be avoided. These
effect-modifying factors have been identi-
fied in mulcivariate analyses of population
data (19,38—41). However, gencral quanti-
tative multifactorial exposure—response
relationships have not yet been published.

Much attention has been paid in laboratory
experiments to the effects of uncontrollable
noise exposure on such things as task perfor-
mance and annoyance. No relationships have
been assessed becween general noise annoy-
ance experienced during working houss and
noise exposure. Epidemiologic studies show
that annoyance in offices is considerable at
equivalent sound levels > 55 dB(A). A few
studies show thar 35-40% of office workers
are highly annoyed at noise levels from 55 to
60 dB(A). If the noise source is more or Jess
constant, such as the noise produced by ven-
tilation systems (e.g., fans in computers), the
observation threshold for annoyance in offices
is lower than a Ly, g value of 55 dB(A). In
industrial sitvations, similar percentages of
highly annoyed workers occur at equivalent
sound levels > 85 dB(A).

Also at the workplace, nonacoustical
factors have a large effect on the actual noise
annoyance on an individual and on a popula-
tion level. These factoss include the meaning
and informarion contents of the noise (tele-
phone convetsations and discussions between
colleagues score high}, predictability, avoid-
ability, controllability, task demands, and
attitudes toward the noise source.

Noise-refated annoyance is widespread in
present-day society. Even though annoyance
as such is not directly invalidating, there are
indications thar for sensitive individuals or
in cases of concurrent exposure to other

H.} .
environmental agents or socially distressing
situations, more scrious health effects can
occur [see Figure 2 and a recent report of

another International Health Councnl
committee (4.2)].

Noise-Induced Stress-Related
Health Effects

Reactions to a stressor can be psychologic
(feelings of fear, depression, sorrow), behav-
ioral (social isolation, aggression, excessive use
of alcohol, tobaceo, food, drugs), and somaric
(cardiovascular, gastrointestinal, respiratory
illnesses) in nature. A large number of labora-
tory experiments [reviewed by Passchier-
Vermeer (24)] have shown noise-induced
temporal changes in the cardiovascular system.
These findings led to several investigations
into possible long-term effects associared with
noise exposure, e.g., stress-related cardiovascu-
lar disorders. In addition, some research has
been conducted on the effects of noise expo-
sure on the hormone and immune systems,
Effects from occupational or environmental
noise on reproduction and development were
also studied. High-frequency hearing impair-
ment in babies of mothers exposed 1o high
levels of occupational noise during pregnancy
is also considered to be a consequence of a
mother’s stress induced by cxposure to noise
during pregnancy (43).

Research into the chronic effects of iong—
term exposure to noisc is complicated
because cardiovascular and biochemical
changes are nonspecific and a number of
other factors may also cause these changes;
these factors musc be controlled for in
research projects. In cross-sectional studies it
is difficult to obtain appropriate information
about past noise exposure, and longitudinal
studies are time-consuming and financially
draining. Futthermore there are large indi-
vidua! differences in suscepibility. Also, peo-
ple intervene in their own situations, e.g., by
changing jobs [thus contributing to the
“healthy worker effect” (44)] or by moving
from noisier surroundings to quieter places.
This may result in “noise proof” populations
exposed to the higher noise levels {45). Not
withstanding these complications, conclu-
sions on the relationship between noise expo-
sure and cardiovascular disease appear
possible from meta-analyses of the available
epidemiologic data (6).

Cardiovascular effects in adults.
Epidemiologic environmental noise studies
on changes in blood pressure and increased
risk for ischemic heart disease in adults are
limited mainly to the effects of road traffic
noise, with the exception of a Durch study on
the effects of aircraft noise (46,47). In general
these studies dernonstrate no obvious effects
from noisc exposure on mean diastolic and
mean systolic blood pressure, but some effects
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were observed in terms of an increase in the
" percentage of people with hypertension
(including those who use medication for
hypertension). The observation threshold for
hypertension is estimated to correspond to an
L, value of 70 dB(A) for environmental
noise exposure. The Health Council of the
Netherlands in 1994 (6) suggested the same
observation threshold for ischemic heart dis-
ease (Table 1). The relative risks {compared
to populations with low environmental noise
exposute) for both hypertension and ischemic
heart discase for exposure levels above the
observation thresholds arc estimated to be
about 1.5 (48).

In 1997 a Chinese scudy (49) was
conducted among a large sample of more
than 20,000 residents in rural communities.
The results show thar self-reported exposure
1o noise (unforrunately, exposure was not
assessed objectively) is an important determi-
nant of systolic and diastolic blood pressure.
" Of special interest is the outcome of rhe
recent, unique longitudinal study (50) on the
effect of road craffic noise exposure on the
incidence of ischemic heart disease. In this
Caerphilly and Speedwell study, two cohorts
of about 2,500 middie-aged men in the
United Kingdom were recruited for a study
of the predictive power of already-known and
new risk factors for ischemic hearc disease.
Noise measurements were performed in each
of the streets where subjects lived. Even in the
highest noise exposure class, Ly, did not
exceed 70 dB{A). Statistical analysis on the
relationships between incidence of ischemic
hearr disease {classified in a standardized way)
and environméntal noise exposure was con-
trolled for potentially confounding factors.
The average annual incidence rate of ischemic
heart disease appeared to be 1.4% during the
second phase of the study (6 year follow-up;
_ mean age of the men, 57 years). If orientation
of the living room and the bedroom, window
opening habits, and years of residence over 15
years were taken into account, the relative
risk for incidence of ischemic heart disease of
the highest exposed group relative to the
group exposed to levels berween 50 and 55
dB(A) was 1.6, which statistically is not sig-
nificantly different from 1 at the 5% level
(< 0.10). This study fits in with the carlier
evaluation that above levels of 70 dB(A) there
is sufficient evidence for a noise exposure-
related effect, and provides no support for
lowering the observation level of 70 dB(A) for
ischermic heart disease.

Through analysis of twelve studies on the
risk of hypertension among accupational
noise-exposed workers, the observarion
threshold for industrial noise exposure was
determined to be at most equal to an La_ g
value of 85 dB(A) (24). No dara are available

for noise exposure in offices. If annoyance

and stress-related health effects are associated,
and taking into account that the observation
threshold for annoyance in offices is much
lower than that for industrial situations, we
hypothesize that the observation threshold
for noise-induced risk for hypertension in
office workers is about 30 dB{A) lower than
that for hypertension in blue-collar workers.
The data in more recent publications on ¢at-
diovascular effects from exposure to noise are
not in disagreement with the previous find-
ings (51-53). However, one must be careful
interpreting the results of these studies, as
cither noise measurements or proper control
groups are lacking or the size of populations
studied is small.

Only few epidemiologic studies considered
biochemical and immunologic effects
{54,55). More recently, overnight resting lev-
els of epinephrine and norepinephrine levels
were assessed in a study of middle-aged
women living in Berlin (56). Significandy
elevated levels of norepinephrine were found
in women whose bedrooms faced busy streets
{> 20,000 vehicles a day) and cpincphrinc
levels were also higher in women reporting
high disturbances of communication and
sleep under closed window conditions. Some
smaller studies in industrial settings showed
the effects of wearing personal hearing protec-
tion on urinary excretion of catecholamines
(epinephrine and norepinephrine) and corti-
sol (57,58). On the days hearing protectors
were worn, urinary catecholamine levels were
statistically significantly lower than on days
Protectors Were not worn.

Cardiovascular effects in children. Two
early studies (59,60) showed an increase in
systolic and diastolic bloed pressure in chil-
dren exposed 1o very high road traffic noise
levels or aircraft noise levels. The increases
were assumed to be of a rransient nacure,
Recently, Slovakian researchers studied 1,542
children 3—7 years of age in kindergarrens
(67). The authors observed significantly
higher systolic and diastolic blood pressures
among children in noisy enviconments [> 60
dB(A)] compared to those among children in
quicter environments. Although the scudy is
carefully designed, the possibility that social
class has confounded the results cannot be
excluded [see also Lercher er al. (62})]. In the
Munich airport study (63,64), schoolchildren
were examined during the years Munich air-
port moved from one location to another.
One study location was clase to the old air-
port and another was close to the new airport,
The cross-sectional part of the study showed a
marginally significant higher systolic blood
pressure in children highly exposed at school.
Children were matched on sociocconomic
characreristics. In the study, neuroendocrine
indices of chronic stress (urinary cortisol levels
and levels of epinephrine and norepinephrine)
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wete also examined. Overnight resting levels
of epinephrine and norepinephrine levels were
significantly higher in children exposed to air-
craft noise at the old Munich airport com-
pared to control groups. There were no
differences in cortisol levels. After the airport
was moved, overnight resting levels of epi-
nephrine and norepinephrine rose signifi-
cantly among children living under the flight
paths of the new airport. Again, no effects
were observed on urinary cortisol levels. We
propose that this subject be studied further.

Effects on the unborn child, Data from
older studies suggest that it is possible thar
when pregnant women are exposed to high
levels of aircraft noise [Ly, > 62 dB(A)], small
reductions in birthweight accur. In a more
recent study of 200 Taiwanese women, noise
exposure was measured by personal noise
dosimeters on three occasions during preg-
nancy (65). Noise exposure was not related to
birthweight after adjustment for social class,
smoking and alcohol use, maternal weighe
gain in pregnancy, gender of the child, and
duration of pregnancy. Older and more
recent investigations do not show statistically
significant effects of occupational or environ-
mental exposure of pregnant women to noise
in the course of pregnancy and congenital
defects of babies, with the exception of high-
frequency hearing damage mentioned at the
beginning of this section. :

Absences due to accident and sickness.
Epidemiologic studies suggest that the absen-
tee rate of industrial workers increases when
they are exposed to cquivalent sound levels
during working hours of over 75 dB(A)
[CORDIS study, (66)] or over 90 dB(A)
(67). The CORDIS study also showed thar
the number of accidents increases with rises
in equivalent sound levels during working -
hours. Mortality from injury was studied in
more than 20,000 steelworkers (68). On the
basis of job and workplace informarion,
industrial hygienists estimated noise exposure
as high [Lye, 85 > 95 dB(A)], medium [Ly, 45
90-95 dB(A)], low [Lyeg,g5 85-90 dB(A)],
and minor. Hearing damage and noisc expo-
sure in the high and medium noise classes
appeared to be factors that contributed staris-
tically significantly to mortalicy. The study
did not identify the mechanisms behind
these findings. Moreover the impact of using
personal hearing protectors is unclear.
Wearing of heating protcction by workers
with substantial noise-induced hearing
impairment reduces the possibility of hearing
moving sound sources, warning signals, or
colleagues shouting and hampers localization
of moving sound sources because of reduced
capacities to determine che direction of a
sound source. Therefore, we hesitate to con-
sider stress as the underlying mechanism for
the increase in mortality.
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Sleep Disturbance

Slecp is a recovery process essential for
humans to function properly. In addition,
people like to sleep and usually consider a
good night's sleep o be an iniportant aspect
of an individual’s quality of life. Deleterious
health effects are expected from chronic noise-
induced interference with sleep, as it impairs
the functions of sleep such as brain restoration
and provision of  period of respite for the
cardiovascular system (69,70). In addition to
the physiologic aspects of a noise-induced
reduction of sleep quality, night-time noise
exposure of sufficient intensity (Table 1) is
also related to subjectively experienced sleep
quality (71). Reduced sleep quality also inter-
feres with daytime functioning and can have
adverse effects on mood next day and possibly
on vigilance and copnitive performance.

Sleep quality can be quantified by subjec-
tive and objective methods. The most com-
monly applied subjective methods are
self-reporting using sleep logs or diaries and,
to a lesser extent, behavioral observations.
The most commonly used objective methods
are electroencephalograph (EEG) recordings
and actimetry. In field studies on noise-
induced sleep disturbance subjects usually
wear watchlike actimeters for movement
detection at their wrist. Sleep quality may be
adversely affected by
L]

changes in the cardiovascular system;

"« changes in sleep pattern such as increased

sleep latency time and reduced sleep time
because of premature awakening;
= changes in sleep stages from deeper to
less-deep slecp;

* increases in motility during the sleep
period;

+ increases in number of awakenings during
the sleep period;

+ changes in subjectively experienced sleep
quality; and

s changes in the hormonal and immune
systems.

Present knowledge about the relacionships
between awakening and exposure to single
noise events indicates that habiruation or
adaptation occurs. This insight is not new.
Cohen stated in 1968 [in Ward and Fricke
(2)] that

Aspects of adaptation 1o noise with regard
1o sleep disturbance also need to be evalu-
ated. Common experience has found thar
the city dweller, frequently encountering
significant levels of ourdoor and indoor
noise, becomes accustomed to such expo-
sures and can sleep in their presence, The
same individual vacationing in the quict
atmosphere of the country finds it difhcult
to sleep because of the background of
cricket noise. The degree of familiaricy or
meaningfulness of the noise has a consider-
able effect on its disturbing qualicy.
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From the epidemiologic studies there
appears 10 be sufficient evidence for a causal
relationship between exposure o night-time
noise and changes in sleep pattern, sleep
stages, awakenings, subjective slecp quality,
heart rate, and mood the next day (6).
Observation thresholds for these effects are
given in Table 1. Evidence for other effects is
limited (hormone levels and performance the
next day) or inadequate (immune system).
Exposure—response functions have been
derived from field studies for only some of
these effects, among others or reduction of
subjective sleep qualiry and increase in num-
ber of awakenings during slecp period time.
The relationship berween the risk of awaken-
ing and exposure to night-time environmen-
1al noise is established only for single noise
events, with exposure specified by the indoor
SEL values of the events.

An international group of experts who
were convened in 1997 by the Health
Council of the Netherlands assessed the
observation threshold for awakening due to
single noise events at the lower indoor SEL
value of 55 dB(A) (Table 1) instead of 60
dB(A) (8). This change reflected improved
knowledge of the transfer functions of SEL
values measured outdoors compared to those
measured indoors in some of the underlying
studies. Using the relationship between
indoor SEL value and the risk of awakening
due to single noise events, the expected maxi-
mal number of awakenings per year in an
adulc habituared te night-time noise expo-
sure was estimared as a function of the equiv-
alent sound leve! during the night. The latter
quantity was calculated from the number of
single noise events during the night and their
indoor SEL values (8). The result, which
represents a worst-case situation, is depicted
in Figure 4.

Apart from the direct effects of night-time
noise on slecp, various authors point to the
importance of the impact of sleep disturbance
on qualicy of life, including such factors as
somatic health and annoyance, Such observa-
tions had already been made in the 1950s.
Cohen, refetring to a paper of Borsky from
1958, states

Field studies have shown that much greater
annoyance results when sleep and rest are
disturbed than when only talking or listen- -
ing activities are interrupted. This finding
plus the health significance amributed to rest
and sleep suggest that critetia for annoyance
be based on noise-induced disturbances o
sleep. {in Ward and Fricke (2)]

Babisch et al. reported larger overnight
changes in epinephrine levels in subjects
reporting high disturbance of sleep than in
those without severe complaints (56).
Another study showed that psychosocial

e

M7

well-being of subjects cxposed to high levels
of road traffic noise was not related to day-
time noise exposure but to night-time equiva-
lent sound level in the bedroom and to
subjectively experienced sleep quality (71).

Although in the 1990s several field studies
were started (72) ar completed (73-76),
there still is an urgent need for a tested model
on sleep disturbance, environmental noise
exposure, and secondaty effects, in which
causal and modifying factors and their
murual relations are assessed.

Fffects on Performance

There is overwhelming evidence from
laboratory experiments chat the presence of
uncontrollable noise can significantdy impair
cognitive performance. Noise can induce
lcarned helplessness, increasc arousal, alter
the choice of task serategy, and decrease
artention to the task. Noise may also affect
social performance, mask speech and other
sound signals, impair communication, and
distract attention from relevant social clues.
Adverse acute effects already have been
assessed at low levels. Performance of a task
involving motor and monotonous activities is
sometimes not only is not decreased, but on
the contrary, is enhanced,

Two older epidemiologic studies have
shown that schoolchildren when exposed to
high levels of traffic noise show impairments
in performing cognitive tasks (59.60). The
abservation threshold derived from these data
is 70 dB(A) (expressed in Loy, whoothour)- More
recently this subject has received renewed
artention (64,77-78). In the Munich airport
study mentioned previously, reading compre-
hension and long-term mcmory were
impaired in children attending schools
located around the old Munich airpore and
reading comprehension improved after the
closing of the airport. However, reading com-
prehension deteriorated in children subjected
to aircraft noise cxposure near the new
Munich airport. Recently, in the United
Kingdom a field study with cests repeated
annually was conducted to assess whether the
association between aircraft noise exposure
and reading comprehension was mediated

g
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Figure 4. The maximum number of awakenings per year

as a function of the outdoors right-time equivalent
sound level (8}

. Maximum number neise-
induced awakening per year
8
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through sustained attention and whether it
was confounded by social deprivation and
language spoken at home. The 340 children
. who participated were about 9 to 10 years of
age. They aended a school classified either
as a high-noise school [La 164> 66 dB(A)]
or as a low-noise schoo [LA,,!,“;;, < 57
dB(A)]. There appeared to bea high correla-
tion berween the noise at school and the air-
craft noise exposure ac home. Resules show
that the average reading comprehension of
children attending the high-noise schools was
poorer at both measuring times compared
with that of children from the low-noise
" schools. Sustained artention, measured only
at follow-up, was poorer in children at the
high-noise schools than in children at the
low-noise schools. Susrained attention did
not play a significant role in explaining the
relation between reading comprehension and
aircraft noise exposure. However, if adjust-
ments are made for age, main language spo-
ken at home, and social deprivarion, the
differences in reading comprehension failed
to be significant. These results are not in dis-
agreement with the 1994 evaluation (6) lead-
ing ro an obscrvation threshold of 70 dB(A)
(expressed in Ly schoothonrs> DUL SETLING the
threshold at a lower level does not appear to
be warranted. Given the possible long-term
consequences of cognitive effects in children,
we feel that further research into mechanisms
and contributing factors is urgently needed.

Noise Metrics and Noise
- Limits for Health Protection

Several biophysical quantities to represent
noise exposure were incroduced in the sec-
tion “Characterization of Noise Exposure.”
Exposure quantities are not only of scientific
interest, i.e., for recording dara and commu-
nicating research results; policymakers and
risk managers need exposure quantities to
judge the necessity of taking protection or
mitigation measures and to evaluate the
effectiveness of such measures. Criteria for
noise exposure metrics to be used in health
and environmental policy {&) are that they
should be ) relatively simple to determine
or mmeasure; b) rransparent with respect 1o
exposure-response relationships; ¢) corre-
lated with health effects on a population
level; ) applicable to all outdoors noise
sources; ¢) universal; and f} communicative.
In practice it appears almost impossible to
derive a single metric and at the same time
fulfilt all rhese criteria because noise sources,
noise characteristics, and exposure situarions
differ extensively. .

One application of noise metrics is to set
exposure limits. Because such limics are
intended for health protection it is essential
that the science policy decisions made to derive
the metrics be known to the policymaker.

Noise-Induced Hearing Impairment
Sound exposure measures were already being
proposed in the 1960s and 1970s that would
apply to a variety of sertings and, if an cxpo-
sure—response relationship were known, would
be 2 good predictor of effects to be expected
for any case at the population level. A good
example is the equivalent sound level over an
8-hr work period (Leq, 80 which correlates
well on a population level with noise-induced
hearing impairment. Confidence in the expo-
sure—response relationships is such that they
have been standardized by ISO (22). This is
reflected in policy debates; such debates focus
on the measures to be taken if certain exposuse
levels are exceeded, and not on the validity of
the exposure—response relationships.

A value of Ly, g of 85 dB(A) (some-
times lower) has been almost universally
adopted as a limit for unprotected occupa-
tional noise exposure, with additional
requirements for personal hearing protection
above this value (79). However, among
workers exposed to an Ly g6 4 value of 85
dB(A), some noise-induce hearing impair-
ment will occur. Given such exposure over a
lifetime in a job, a hearing impairment at
4,000 Hz of about 5-10 dB is estimated for
most workers, although for those persons
highly sensitive to noise, noise-induced
impairment is considerably greater. This
implies that a lifetime of exposure to 85
dB{(A) of occupational noise will slightly
increase the risk for a hearing handicap in a
small proportion of exposed persons.

We concur with the suggestion to use the
equivalent noise level over a period of 24 hr,
to set targess for the exposure during the full
24-hr day for protecting the hearing of the
general population (80). Setting such rargers
appears to be warranted, given the increasing
number of noisy activities and exposure dura-
tion, such as loud music in cars, the use of
portable music cassetre and CD players, and
the playing of loud computer games ar home
and in arcades.

Annoyance and Stress-Related Disorders

Metrics such as Ly, 24 p Law and L, came
into use several decades ago (3.4) to regulate
general annoyance. Recently, an international
group of experts convened by the Health
Council of the Netherlands again studied
specification of a biophysical metric to express
noise-induced general annoyance for public
health purposes (8). The Health Council
committee agreed on adjustment factors to be
applied to the metrics to account for differ-
ences in annoyance related 1o the tonal and
impulse characteristics of noise. The commit-
tee extensively debated the choice berween
Lyemand Ly, Analysis of available dara indi-
cated chat for road traffic noise, general
annoyance is estimated from g, with smaller
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confidence intervals than those from the other
metrics, However, a decision based on sraristi-
cal grounds could not be made (81). Because
from a policy viewpoint, using Ly would
result in somewhar more plausible protection
and mitigation measures, the committee
finally expressed its preference for this metric.
In Europe L4, may become the future noise
metric to represent general noise-related
annoyance (82).

When using the adjusted Ly levels, the
exposure—response relationships are staristi-
cally significantly different for differcnt modes
of transpott. One might envisage performing
a further adjustment that would result in a
single relationship for all types of uansporta-
tion noise and possibly industrial noise; in face
recommendations for such a further integra-
tion were made in the Health Council report
(8). We strongly support such a development
that would require standardization of the
noise exposure-general annoyance relation-
ship; basic data for reaching thar goal are
presently available (36). The final step to rep-
resenting general annoyarice with a universal
noise metric would be a procedure to combine
concurrent noise exposures from different
sources. This step requires further research, as
limited data have been published on exposure
to two Or more sources at the same time.
However, in most practical situations
exposure from one source will dominate.

A question arises about whether noise
abatement policies based on the adjusted L,
are also effective in reducing the prevalence of
other noise-induced health effects such as
hypertensian, ischemic heart disease, and
cognitive performance in schoolchildren.
Although this appears to be plausible, further
study is needed. :

A cautionary rematk is in order here. As
previously indicated, many other factors in
addition to noise exposure influence noise-
related health effects on a population level.
The exposure—response relationships
between, for example, the percentage of
highly annoyed persons and Ly, should be
used for policy guidance rather than to obrain
accurate predictions of effects expecred in
specific situations. However, the quantitative
relationships presented here are the best sci-
ence has to offer today and appear to be
rather robust.

Sleep Disturbance

There appears to be consensus char for
protection against sleep disturbance a separate
night-time noise exposure metric is required,
even though limiting exposure using Ly, or a
similar 24-hr metric would also provide some
limitation of night-time noise exposure. The
Health Council committee report (8) men-
tioned previously proposed the night-rime
equivalent sound level {sce Figure 4}. A
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science policy question arises abouc whether
the worst-case approach in converting SEL ro
L peg 23-075 15 acceprable in policy situations.

_ In specific situations, for example, popula-
tions in the vicinity of large airports, eco-
nomic consequences of the noise abatement
measures may be severe, although from a
health protection viewpoint using the equiva-
lent sound level could be defended.

The Way Ahead

In addition to natural sounds, speech, and
music, noise is widespread and becoming
more so in our present day society. Major
factors are the increase in motorized traffic,
apparent preferences for noisy leisure and
recrearional activities among large groups in
industrialized societies, and increasing
urbanization, particularly in che Third
Wosld, resuiting in megacities where high
noise levels 24 hr a day have become com-
monplace. Although ar the beginning of the
1960s the major effects of noise exposure
were already known, at the beginning of the

. 21st cenmury noise exposure still is a major
public health problem. Given our view that
knowledge abour effective noise abatement
measures for public health protection has
been available for decades, solving the prob-
lem appeats now to be primarily in the
hands of policymakers. In addition to regu-
latory measures, activities in the realm of
health education with respect 1o the impact
of noise exposure in everyday life appear to
be warranted. Concetns are increasing that
noise-induced hearing loss is not only an
occupational risk bur may become an
environmental risk as well.

Science still has important contributions
1o make. We mentioned in the previous sec-
tion the study of policy-relevant metrics, for
which more insight in the exposure—response
relationships for different types of noise and
exposure sertings is required. The modifying
influence of nonacoustical factors is of

. utmost importance, as these influences may
to a large degree determine the effectiveness
and efficiency of noise abatement measures
directed at reducing effects other than noise-
induced hearing impairment. This is obvicus
in the case of environmental exposures, bur it
may also be relevant for the workplace, for
example, the possible differences between
observation thresholds for cardiovascular
disorders in white and blue collar workers
mentioned previously.

We believe that two subjects should be
priorities in research: the study of cardiovascu-
lar effects and the underlying mechanisms and
the study of the effects of noise on children.
Arcention to effects on children is particularly

- urgent, as such éffects in terms of years of life
with a reduced quality of life or a handicap are
greater for children than for adults.
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In the National Green Tribunal:-
(BEFORE ADARSH KUMAR GOEL, CHAIRPERSON AND SHEO KUMAR SINGH, MEMBER (JUDICIAL),
DR. NAGIN NANDA, MEMBER (EXPERT))

Westend Green Farms Society ... Appellant;
Versus .
Union of India and Others ... Respondents.
Original Application No. 400/2017 and (With report dated 02.02.2021)
Decided on February 4, 2021
Advocates who appeared in this case:
Mr. Sumit Gahlawat, Advocate for the Appellant;
Mr. Anuj Bhandari, Advocate for CPCB.
ORDER
1. This order is being passed in continuation of order dated 20.12.2019 on the
subject of compliance of environmental norms by restaurants/hotels/motels/banquets
etc. in terms of earlier orders of this Tribunal.

= vide order dated 02.11.2018, the Tribunal considered grievance against the

violation of environmental norms, including solid waste management, discharge of
effluents, illegal ground water extraction, ground water contamination, emission by
illegally operating diesel generators, absence of statutory consents under the Water
(Prevention and Control of Pollution) Act, 1974 ("Water Act’), the Air (Prevention and
Control of Pollution) Act, 1981 (CAir Act’) and viclation of conditions of consents where
such consents are granted, by the restaurants/hotels also considered the issue of
absence of rain water harvesting, ground water recharge system, excess noise
pollution, illegal parking and encroachments. '

3. The Tribuna! found violations on the basis of material on record and directed

remedial action. Directions of the Tribunal inter-alia included:

* (i) Compilation of data of all such places where marriages and functions take place
which should be published and appropriately regulated.

(ii) Regulate noise level! at above places as per laid down norms. This includes
regulation of DJ sets, loudspeakers and crackers etc.

(iii) Compliance of Solid Waste Management Rules, 2016, and sewage discharge
including decentralized waste processing facilities, installation of CCTV camera,
GPS system in garbage collection vans etc.

(iv) Regulation of extraction of groundwater as per applicable guidelines, sealing of
tube wells including those installed for swimming pools in violation of law, need
for reuse of water for flushing, Plantation or gardening.

(v) Rain Water Harvesting by installing roof top harvesting systems.

(vi} Regulating size of gatherings on the concept of sustainable development in the
light of carrying capacity of the area.

(vii) Prohibiting such activities in overcrowded places not having adequate parking
or other facilities.

(viii) Action against unauthorized construction or unauthorized use without
statutory clearances prohibiting and stopping any existing or future activities non
-complying with above norms and also taking penal action where ever necessary.

(ix) Environment restoration and compensating victims of violation of law in relation
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to Noise Poliution, Air Poliution,

Joint Committee will
illegal structure. The

members of the applicant are running swimming
groundwater without requisite valid sanctions and
any mechanism for ground water

remedial action must be taken forthwith.”
on 08.03.2019, 08.07.2019, 19.09.2019. Thereafter,

critical or overexploited areas, without

harvesting and recharge. If so,

comprehensive

Water Pollution,
must involve all stakeholders, particularty the students
have authority to close polluting activity and remove every
Committee will also look into the allegations whether

Master Plan etc. The action plan
and senior citizens. The

pools by illegally drawing
drawl of ground water from

20.12.2019 in the light of

action taken report filed by the Delhi Government on 17.12.2019 and affidavit filed by

the MoEF&CC on 16.12.2019. The

Tribunal directed

framing of guidelines by the

CPCB as indicative minimum norms for being followed throughout India in the

interest of protection of environment and public

extracted below:
w13, We may now refer to

Coercive measures in case

the affidavit filed by the
to the guldelines prepared by the CPCB in respect of
of violations (c) Siting
measures as guided by NGT in para 12 of the order

health. The said order is

MoEF&CC which in turn refers
(a) Monitoring mechanism (b)
guidelines and (d) Mitigation
dated 19.09.2019 read with

action in para 9 of the order dated 19.09.2019. It is further stated that the Ministry

is yet to finalize the

further study, we are of the view that the mechanism needs to be

mechanism after further consultations. without obstructing

acted upon in

light of Water Act, Air Act and EP Act and rules framed thereunder and further

ohservations in this order, till the same is revise

‘mechanism suggested is as follows:

d in the light of further study. The

3.0 Mechanism/GuideHnes/Mitigatian measures

The mechanism for control of control

of pollution and enforcement of

environmental laws based on the various environmental issued identified in section

2.0 is enumerated in this section.
3.1 Water Pollution-
(i) Effluent Treatment Plant

a. The unit shall furnish a copy of agreement made with the water supplier

while applying for consent to operate.
from the competent authority to draw ground

should have permission
water.
b. The units shall provide

boiler, floor washing,

c. Most of the bigger ceremonial halls and star
kitchen and faundry. Untreated domestic sewage Is

water generated from

discharged directly into sewer without treatment.
laundry and domestic sewage

generated from kitchen,
ETP in case of such bigger units.

standard notified by the MoEF&CC vide
reproduced a5 under.

effluent/sewage treatment
maximize reuse of treated sewage in toilet flushing,
gardening and other non-potable purposes.

The outsourcing water supplier
plant as proposed and
cooling water makeup,
hotels are treating only waste

Entire waste water
should be treated in

Treated effluent water from ETP installed should meet Environmental

GSR794(E) dated 04.11.2009 and

Hotel type Parameters

Effluent Standards
(Limiting concentration
in mg/l, except pH)

Inland on land
surface irrigation
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water

Hotel with at least 20 bedrooms pH_ 5.5-9.0 5.5-9.0
BOD3days, 27°C . 30 100
Total Suspended| 50 100
Solids
o0il & Grease 10 10
Phosphate as P 1.0 -

Hotel with less than 20| pH ; 5.5-9.0 5.5-9.0

bedrooms or a banquet nall with| BOD3days, 2'7°C 100 100

minimum floor area of 100 m 2} Total Suspended| 100 , 100

or a restaurant with minimum| solids

Liea'tmg capacity of 36 Ol & Grease 10 10

e) The quality of treated sewage and trade effluent should be analyzed
regularly once in a8 month and report shall be furnished to sSpPCB/PCC.

f) The unit shall install water meters to record the daily consumption of water
and separate electromagnetic flow meter at the inlet and outlet of effluent
treatment plant to record actual flows on a daily basis.

g) The unit shall install separate energy meters also to record the daily energy
consumption of the effluent treatment plant on daily basis prior to
completion of the project.

h) The units should mandatorily obtain all consents, permissions and
approvals required for ETP from the local Agencies.

(ii) Ground water extraction: :

a) Necessary permission should be obtained from concerned Authorities for
extraction of groundwater.

b) SPCB/PCC to take action against units for unauthorized or illegal ground
water extraction without proper permission from considered Authorities.

(iii) Water Conservation Measures

(a) Maximize redse of treated water for non-potable purpose.

(b) All the units to furnish monthly report return showing the gquantity of
water consumed and [ts reuse in different purpose to the concerned
SPCB/PCC.

(c) - Installation of Rain water harvesting systems must be installed in
consultation with the Experts.

(d) uUsing water-efficient fixture such as low flow shower heads, bath, sink
Faucet aerators, low flow toilets etc.

3.2 Air Pollution-
(i) Gensets and Fuel

a) The unit shall provide stack for the emissions from the generator sets so as
to ensure that the emissions satisfy the standards prescribed by the Board.
The unit shall also provide acoustic measures for the Gensets to meet the
noise level standards prescribed for residential area.

b) Banquets halis shall use approved fuel (e.g. LPG, PNG, Charcoal for tandoor
etc.). Preference be given to gas based hot water generator and boiler over
oil fired/coal fired boiler. Hybrid type hot water generator by using solar
water heater be encouraged.

c) Conventional water heating systems be replaced in a phased marnner and
solar water heating system be installed.

d) The units shall properly channelize the fugitive emissions including
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emissions from cooking & kitchen operations by providing proper
ducting/hood arrangement and proper exhaust system and emissions shall
be discharged at least 2 meter above the roof of the building.

Energy Conservation Measures

a) Application of solar energy should be incorporated for iltlumination of common
areas, lighting for gardens and street lighting in addition to provision for solar
water heating. A hybrids system or fully solar system for a portion of the wunit
shall be provided.

b) Use of inverters instead of Diesel Generation Sets be preferred.

c) Use of glass may be reduced to reduce the electricity consumption and load on
air conditioning. High quality double glass with special reflecting coating in
windows shall be used.

d) Bulbs will be replaced by low-watt fluorescent light and fluorescent lighting be
used as much as possible.

Consent to establish and Consent to operate

a) As per the Water Act 1974 and Air Act 1981, it is mandatory to obtain
Consent to Establish (NOC) before commencement of the construction
activities and Consent to Operate (CTO) before starting operation of the Units
(individual establishments and the area/cluster = of
restaurants/hotels/motels/banquets etc.) from the concerned SPCB/PCC.

b) Further, the SPCB/PCC may direct the defaulting units for paying
environmental compensation for damaging the environment considering their
operations despite being non-compliant. '

c) The SPCB/PCC may workout and fix the amount of environmental
compensation in-line with the mechanism for charging environmental
compensation as evolved by the CPCB. :

3.3 Solid Waste Management

(a) The units shall properly handle, manage and dispose the solid waste
generated and comply with the provisions of the Solid Waste Management
Rules.

(b) As per clause 3(8) of the Solid waste Management Rules, 2016, marriage
halls generating waste of more than 100 Kkg/day fall under the category of
‘Bulk Waste Generator’ and should ensure commpliance with the provisions of
the Rules, and in specific the following. '

- 13(1)(d) Store horticulture waste and garden waste generated from such
premises separately in within the own premises and

- 13 (2) No waste generator shall throw, burn or burry the solid waste
generated by him, on streets, open public spaces outside his premises or in
the drain or water bodies.

- 13 (8) All hotels and restaurants shall, within one year from the date of
notification of these rules and in partnership with the local body ensure
segregation of waste at source as prescribed in these rules, facilitate
coliection of segregated waste in separate streams, handover recyclable
material to either the authorised waste pickers or the authorised recyclers.
The biodegradable waste shall be processed, treated and disposed off
through composting or bio methanation within the premises as far as
possible. The residual waste shall be given to the waste colfectors or agency
as directed by the local body.

(c) The segregated food waste from the solid waste generated in the unit shalt be
treated in organic waste converter and the treated compost shall be used as
manure.
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(d) The unit shall ensure that the hazardous waste (used oll, used batteries)

"~ generated in the premises are collected property and disposed only o

authorized recyclers registered with MoEF&CC/CPCB and valid operating
license of SPCB/PCC.

(e) The unit shall minimize use of disposable plastic on its premises and ensure
its disposal through recyclers registered with SPCB/PCC for recycling plastic
waste.

3.4 Noise poliution

(a) The unit shall obtain permission from designated authorities as per provisions
of Noise Rules 2000. ;

& (b} The unit shall comply with provision of Noise Rules specifically Rule 5 and

Rule 6 of the Noise Rules.

3.5 Infrastructure issues/Parking Problems & Other Requirements

Project Area/Building Plan

The units have teo pay conversion charges to Local Authorities for running

panquets and have to come up in a cluster leading to severe stress on basic

infrastructure including traffic managernent, parking as well as pose a fire hazard
atc. Accordingly, the following to be complied with:

(a) Building plans to be approved by concerned authorities. Local Authorities be
directed to review the adequacy of infrastructure for existing units for which
approval has already been granted and to ensure adequacy of infrastructure
facilities like traffic, parking, fire safety etc. before granting any fresh approval
of banquet halls in the area. Adequate infrastructure arrangements may be
made for them in the area by municipal corporations.

(b) Local Authorities [0 ensure that these units are operating in compliance with

" “approved building plans and without any parking & traffic issues. In case it is
not possible to provide basic infrastructure required-traffic, parking, etc. -such
banquet halls may be shifred out of the area.

(c) The units to make adeguate arrangements for fire safety and obtain fire
safety certificate from the respective State Government agencies. ’

(d) To create buffer zone, the unit shall develop green belt on its premises which
shall consist of trees with thick canopy cover and ornamental shrubs in
between them. The unit shall furnish the green beit development plan, which
includes the number and type of species to be planted and topo sketch for
plantation while applying for consent to operate. The STF sludge and manure
coming from the hio-composted organic waste chall be used for green belt
devefopment,

4.0 Conclusion

a) The units to take necessary Consents from SPCBs/PCC as per provisions of EP
(Act) 1986 and the Rules framed thereunder.

b) Al the units may be asked to submit an anvironmental statement for the unit
for the financial year ending 31st March on or before the 30th April of every
vear before the L'ocal Authority and Administration.

c) The Banquet halls to take measure to conserve water and minimize generation
of waste on the premises.

d) Beside consents, the astablishments  should mandatorily obtain
permissions/clearances like permission for ground water extraction, approval
of building plan, fire safety. clearance, etc and comply with all other
requirernents as mandated by the State Authorities from time-to-time.

e) Most of the banquet halls come up in a cluster leading to severeé stress on
pasic infrastructure including traffic management, parking as well as pose &

g0
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fire hazard etc. Local authorities to review the adequacy of infrastructure for
existing banquet halls for which approval has already been granted and to
ensure adequacy of infrastructure facilities like traffic, parking, fire safety etc.
before granting any fresh approval of banquet halls in the area.

f) Municipal corporations may be directed to ensure that these banguet halls are

operating in compliance with approved building pians and without any parking
& traffic issues. In case it is not possible to provide basic infrastructure
required - traffic, parking, etc.- such banquet halls may be shifted out of the
area.”

BEMRE syeosmmsanssimis simanen 0. NI TP XXX cerner

18, ..-Thus, adequate statutory framework is available. Still, challenge is posed
by poliuting activities in absence of proper enforcement and monitoring which
need review from time to time. It may be noted that this Tribunal is faced with

- acknowledged serious violations in the form of noh-compliance of Waste
Management Rules (O.A. No. 606/2018), non-compliance of requirement of
sewage treatment as well as effluent treatment (O.A. No. 593/2017,
Paryavaran Suraksha case). The result is that 351 river stretches are
declared to be poliuted (0.A. No. 673/2018), 122 major cities are declared
to be non-attainment cities in terms of air quality nporms (0O.A. No.
681/2018):, 100 industrial clusters are declared polluted based on CEPI
assessment (O.A. No. 1038/2018). There are issues with regard o illegal
extraction of groundwater (O.A. No. 176/2015), absence of rain water
harvesting systems (O.A. No. 496/2016), noise pollution (O.A. No.
519/2016), protection of water bodies (0.A. No. 325/2015), reuse of
treated water (O.A. No. 148/2018), regulating operation of national
highways to avoid traffic congestion (0O.A. No. 386/2016), controlling
number of vehicles consistent with carrying capacity to deal with the
problems of parking and congestion leading to damage to the environment
(O.A. No. 568/2016).

The issue in the present case has surfaced in the context of operation of
establishments where large congregations take place for marriages or other
functions. In absence of clear strategies, compliance of environmental norms
remains a challenge as pointed out in the earlier orders. This necessitates well
thought out strategies within the existing statutory framework.

19. Neediess to say that compliance of environmental.norms cannot be wished
away as such norms are overarching requirement for any activity having
potential for generation of liguid effluents, gaseous emissions or otherwise
affecting the environment. Apart from the licensing provisions for fire safety,
building safety, elc. which may be dealt with by a Development Authority
and/or a Local Body, the Regulatory Bodies under the Water Act, the Ajir Act
and the EP Act must enforce the environmental norms to ensure that water
and air pollution are prevented and environment is not degraded. Apart from
statutory regulators under the Water, Air and EP Acts, several other statutes
including municipal laws provide for enforcement of statutory norms by local and
other authorities. By way of an example, jocal bodies grant clearance to buildings
even with reference to envirenment norms in terms of applicable statutory provis
jons. Article 243W read with Schedule XII (Entry 8) to the Constitution
specifically provide for dealing with certain environmental issues by the
local bodies. For successful functioning of such authorities, it is necessary that an
environment cell comnprising qualified person for the purpose of enforcement and
vigilance Is set up by every such authority. There Is no reason why municipal
corporations should not have such cells wherever such ‘cells’ do not exists
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so far. This may be ensured within next three months and such information may be

compiled by PCBs/PCCs and furnish to CPCB. As already observed in the earlier

orders, any place where social gatherings take place having such potential needs

- regulatory’ mechanism which has to continuously evolve and needs to be enforced.

- -The existing mechanism has to be reviewed periodically. Whenever any violations
are alleged, the same need to be looked into. ‘

20. In this background, guidelines prepared by CPCB cover the requirement of
monitoring mechanism by providing enforcement of consent requirement and laying
down suitable conditions for such statutory consents which can take care of
necessary mitigation [measures including siting guidelines and coercive rmeasures
for enforcement. The guidelines have been quoted above in para 13. Apart from the
said guidelines, the Urban Development Department of Delhi has suggested action
plans for compiling data for such functions are held, constituting monitoring
teams, installation of CCTVY cameras, GPS system in garbage collection vans;
regulating size of gatherings as per capacity of the area, restricting number
of persons, fire safety devices, steps to control traffic congestion,
regulating quality and quantity of food. Additional measures have been
suggested by DPCC in connected matters listed today being O.A. Na. 1008/2018,
Deepak Datta v. Govt. of NCT of Delhi and C.A. No. 515/2019, President Bhudhela
Welfare Associations v. Govt. of NCT of Delhi, referred to in Para 14 above. CPCB
may consider the said suggestions and incorporate the same in its draft guidelines
to the extent not already included but found relevant for application pan India.

21. We are of the view that enforcing the requirement of Consent to Establish
should be the starting point for commission of the project rather than the fast in the
governarnice chain meaning thereby that no project should commernce its
establishment without such consent from PCB/PCC, Needless to say, in the
process of granting such consent, all relevant and suitable conditions must be
imposed after evaluation of carrying capacity of the area to take such
additional project, siting norms, inter se distance of such projects,
adequacy of parking facility, mode of disposal of solid waste, mode for
disposal of liquid waste including sewage, adequacy of mitigation with
respect to noise pollution, adherence to norms for DG Sets, permission of
Central Ground Water Authority or designated authority for ground water
drawal. Such norms must be applied to all existing establishments and those
found not meeting the norms must be closed till the norms are complied. The
project proponent must file their Annual Environment Statements in terms of Rule
14 of the EP Rules. The State Board must have robust monitoring mechanism to
evaluate compliance to norms atleast twice a year especially during and after the
marriage/festive season during which such entities operate to maximum capacity.

Apart from this, the consent conditions must require the owner/manager
of establishment informing the organizer/user in writing in advance about
the conditions applicable for ensuring compliance. Conduct of functions
must not disturb other citizens right to peaceful and clean environment.

Stringent norms need to be worked out for controlling and regulating
parking of vehicles, used by the organizers and guests in functions as well
as parking of vehicles generally on roads and public places adding to the air
polilution. This includes regulation of pick and drop activities.

Use of DJ systems must be fitted with noise limiters and data loggers and
be operated within sound proof halls within prescribed noise limits without
its effect being feit outside.

Environment protection measures require that number of vehicles in- any
city/area must be limited to the available capacity for parking. All public places
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and roads cannot be converted into parking places without any regulatory
measures. Planning on this aspect is a condition precedent for compliance of
environmental norms. Parking can be allowed only at designated places. Stringent
measures must be taken by statutory authorities including the Traffic Police against
any such parking. In this regard, vide order dated 19.01.2015 in O.A. No. 21/2014,
Vardhaman Kaushik v. Union of India, it was observed:

i It will be ensured that stagnation of vehicle and traffic congestion are
avoided particularly by prohibiting parking on the main roads or any parking area
on the metalled roads. We direct all the SHOs concerned, the Traffic Police and the
concerned Corporation to ensure compliance of these directions without any default.
There will be complete prohibition of parking of any cars on the metalled roads and
the corporation would take strict action against the persons who violates it. This
shali include payment of Rs. 1000/- per car on account of compensation for
degradation of environment and its restoration. This would also be charged on the
cars, which are parked on the metalled roads.”

The above direction must be enforced not only for Defhi but atieast for 122 non-
attainment cities in the country. The Transport Departments of all the States/UTs
may assess the available parking capacities in the said 122 cities and determine the
number of vehicles which can be accommodated in terms of parking space available
in the said cities. In case the number of vehicles exceed the capacity, there should
be action plans for providing adequate additional parking space. If it is not
possible, the number of vehicles to be registered must be curtailed by using
appropriate economic disincentives or otherwise and alternative provided
to the citizens in the form of public transport system. If these steps (declaring
the capacity of number of vehicles and designating parking spaces, prohibiting
unregulated parking at public places) are not taken, thic Tribunal may have to take
coercive measures for protection of environment including direction for limiting
registration of any new vehicles in the said cities.

The establishments where social functions are held must notify the designated
places where vehicles are to be parked and number of vehicles are allowed. The
organizer of a function must ensure and give an advance undertaking that the
number of guests invited have been informed about the extent of parking facility
available. In any case, no vehicle be allowed to be parked at public places.
The owner of the property will be Jiable for any default. These regulatory
measures are necessary to avoid inconvenience to general public and compliance of
environmental norms which are part of right to life.

CPCB may finalize guidelines after considering these observations within
one month and circulate the same to all the States/UTs to serve as
indicative minimum norms. It is open to all the States/UTs to further add to such
norms without diluting the same. The States/UTs may implement the same and
furnish a compliance report to CPCB within three months. Any non-compliance may
result in coercive measures being adopted by this Tribunal. CPCB may compile the
information received from the States/UTs and furnish a consolidated report to this
Tribunal before the next date. As far as Delhi is concerned, as directed in O.A. No.
1008/2018, Deepak Datta v. Govt. of NCT of Delhi and O.A. No. 515/2019,
President Bhudhela Welfare Associations v. Govt. of NCT of Delhi, DPCC may lay
down and enforce the suggested norims immediately pending further revision in the
light of comprehensive guidelines of CPCB.™
5. Finally, the matter was considered on 23.07.2020 in light of the earlier

proceedings as follows:

w In view of above, let all the States/UTs take further steps in the matter
of adopting and enforcing the CPCB guidelines to ensure sustainable use of
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water, solid and liquid waste ‘management and compliance with the
statutory environmental norms under the Water Act, 1974, the Air Act,
1981, the Environment (Protection) Act. 1986 {('EP Act, 1986°) including the
Noise Pollution (R&C) Rules, 2000, providing for adequate parking facilities
and having adequate stack heights for the DG Sets. Compliance of such
norms must be overseen by the statutory regulatory authorities, including
the Local Bodies, the State PCBs/PCCs and, wherever there is violation,
stringent action must be taken by way of stopping the non-compliant

activities, initiating prosecution and recovering compensation on “Polluter

Pays”™ principle. This is necessary to enforce the right of citizens to clean

environment, which is part of right to life.

8. We have also perused compiiance report filed by the Delhi Government which
mentions steps taken so far. The report mentions that the Delhi Government has
adopted the CPCB guidelines and started its implementation by way of recovering
environmental compensation and stopping the non-compliant activities.

o. Let all the concerned authorities in all the States/UTs and the State
PCBs/PCCs take further action and give their quarterly report to the CPCB.
The same may thereafter be further followed up and compiled by the CPCB.
It is made clear that if there is non-compliance by the States/UTs,
PCBs/PCCs, the Tribunal may have to make the concerned authorities
accountable by requiring payment of compensation as well as action
against defaulting and erring officers. A further status report as on
30.11.2020 be filed by the CPCB on or before 31.12.2020 by email, making
copies of report available to all relevant parties by webhosting on its
website or otherwise,

The CPCB may hold a video conferencing with all the State PCBs/PCCs
within one month from today which may cover, as far as possible not only
the present but other significant environmental issues also. If one sitting is
not enough, more such sittings be held at suitable intervals so as to avoid
delay in compiling relevant information.”

6. Accordingly, the CPCB has filed its consolidated report dated 02.02.2021 to the
effect that information was sought from all the State PCBs/PCCs vide letter dated
11.08.2020. A videa conference was held on 24.08.2020 but only eight States have
furnished the.information which is also not complete. The issue of compliance status in
different States, to the extent of information available, has been filed. Followings
conclusions/remarks have been given:

4.0 Conclusion/Remarks

As rmost of the SPCBs & PCCs could not submit the Quarterly Report to CPCB in
compliance with Hon’ble Tribunal’s Order; it is difficult to interpret the status of the
enforcement of the Environment Norms for such type of establishrment for entire
country. However, after reviewing the data received from above 08 no. SPCBs,
following recommendations have been made:

« All the States/UTs should have/develop proper Mechanism/Guidelines
for control of pollution and enforcement of Environmental Norms in
marriage halls, banquet halls, parly venues etc. along with consent
management system.

« ETP must immediately be installed at all big units which are not
connected with the sewer lines and should meet compliance and
rainwater harvesting systems be widely adapted for sustainable use of
water.

« All the units having kitchen should have proper ducting arrangement.
The units using DG sets must have the proper stack height.

l
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« Units having kitchen, installation of composting facility should
obviously get priority for proper management of the solid waste and
fruitful use of resources so that manure or energy may be obtained and
utilized suitably.

+ As per provisions of the Noise Pollution (R & C) Rules, 2000, permission
may be obtained from concerned Authorities by the units; but,
SPCBs/PCCs should follow-up to keep the information with them also
as to strengthen control of noise pollution at/from the units.

« It is also observed that, huge no of units have no adeqguate space at
their parking site and even most of them do not possess own parking
facilities, The existing units should find out the alternate facility and
same be mandatory for the new units.

+ All SPCBs/PCCs should expedite for development of aforesaid
Mechanism/Guidelines and update the information as per prescribed
format.”

As noted in the order of this Tribunal dated 232.07.2020,2 all the State/UTs have

to take further steps for enforcing the CPCB guidelines with a view to ensure
compliance of the Water (Prevention and Control of Pollution) Act, 1974, the AIr
(Prevention and Control of Pollution) Act, 1981 and the Environment (Protection) Act,
1986. The operative part of the guidelines is quoted below for ready reference:

Mechanism/Guidelines for Control of Pollution and Enforcement of

Environment Norms at Individual Establishments and the Area/Cluster of
Restaurants/Hotels/Motels/Banquets etc.

1.0 Background
XX XX XX
2.0 Major Environmental Issues related to marriage halls, banquet halls,

party venues

XX XX XX

2.1 Water Pollution

XX XX XX

2.2 Air Pollution

XX XX XX

2.3 Solid Waste Management

XX XX XX

2.4 Noise poliution

XX XX XX

2.5 Infrastructure issues related to parking elc.
XX XX XX

3.0 Mechanism/Guidelines/Mitigation measures
XX XX XX

3.1 Water Poliution

(i) Effluent Treatment Plant

XX XX XX
(A) Eateries/restaurants along roadside having minimum seating

capacity of 36 numbers.

XX XX XX

(B) Effluent discharge norms for hotels
XX XX XX .

(il) Ground water extraction
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XX XX XX
(iii}) Water Conservation Measures
XX XX XX
3.2 Air Poliution
(i) Gensets and Fuel
XX XX XX :
(ii) Energy Conservation Measures
XX XX XX :
(iii) Consent to establish and Consent to operate
XX XX XX
3.3 3.3 Solid Waste Management
XX XX XX
3.4 3.4 Noise poliution
XX XX XX
- 2.5 3.5 Infrastructure issues& Other Requirements
XX XX XX
5.0 Conclusion
a) Individual units to provide necessary facilities for control of air, water & noise
poliution, solid waste management, etc as enumerated in the previous
sections. '
b) Individual units to take necessary approvals from the concerned authorities as
listed below:
» Consent to Establish under Air/Water Act
Consent to operate under Air/Water Act
Permission for concerned Authorities accordance with provisions of Noise
Rules '
e Permission for Ground Water Extraction from concerned Authorities, if
required
« Building Plan Approval from concerned Authorities
s Fire Safety Certificate/NoC from concerned Authorities
c) Local Authorities to ensure provision of adequate common facilities for water
pollution, solid waste management, parking etc
d} The State Board to have robust monitoring mechanism to evaluate compliance
with norms of such units atleast twice a year. As per NGT Directions,
SPCBs/PCCs are required to submit compliance report to CPCB as per the
enclosed format (Annexure I).”

8. In view of above, the recommendations in the report of the CPCB need to be duly
implemented by all the States/UTs by adopting the guidelines for control of poliution
in marriage halls, banquet halls, party venues etc. along with consent management
system, as already directed. Further, as recommended by the CPCB in the above
report, ETPs needs to be installed by all the big units, not connected to the sewer
lines, apart from ensuring compliance of rain water harvesting systems, adequate
safeguards in operating the kitchen need to be adopted, composting facilities, control
of noise levels and providing parking space. Without such safeguards, no consent
should be given or renewed even in respect of the establishments already setup. This
may be strictly ensured by the State PCBs/PCCs and further overseen by the CPCB by
laying down a compensation regime against the violating establishments as well as for
erring State PCBs/PCCs. As already directed in the order dated 20,.12.20192 quoted
above that the cansent conditions must require the owner/manager of establishment
informina the oraanizer/user in writina In advance about the conditions apolicable for
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ensuring compliance. Conduct of functions must not disturb other citizens right to
peaceful and' clean environment, Information as to any particular establishment has
been given consent and is compliant or not should be placed on the website of the
PCB/PCC as well as the establishment concerned for information of the concerned
public. Placing such information in public domain will be one of the conditions while
granting consent and failure of placing such information in public domain may render
the consent granted to any establishment being withdrawn.

9. Since we have considered the consolidated report of the CPCB in terms of earlier
directions, it is not necessary to refer to the reports filed by some individual
States/PCBs/PCCs.

The application stands disposed of

A copy of this order be forwarded to the CPCB, Chief Secretaries of all States/UTs
and all PCBgs/PCCs by e-mail for compliance.

t Principal Bench, New Delhi.

S neeps ' : //cpcb.nic.in/uploads/NomAttainrnent_Cities.pdf and
https //economictwmes.\ndlat%mes.com/news/environment/polIution/ZO-morewcit‘wes-added-tocpcbs-po_lluted-
list/articleshow/ 70721767 .cms?from= mdr

2 para 7 of order dated 23.07.2020

3 Para 21 of the order
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notification is being circulated on the cendition and understanding that the publisher would not be llable In any manner by reason of any mistake

or amission or for any action taken or omitted to be taken ar advice rendered or accepted on the basis of this casenote/ headnote/ judament/ act/
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Avneyure- AL

THE SARAIS ACT, 1867
ACT NO. XXII OF 1867".

PASSED BY THE GOVERNOR GENERAL OF INDIA IN COUNCIL.
(Recjei\f'ed the assent of the Governor General on the 15% March 1867.)

An Act for the regulation of public Sardis and Puraos..
Preamble.—WHEREAS it is expedient to provide for the regulation of public Saréis and Puraos; It is

hereby enacted as follows :—
1. [Repeal of Bengal Regulation 14 of 1807, section 11. Clause 5.] Rep. by the Amending Act, 1891
(12.0f 1891)

2. Interpretation clause—In this Act, unless there be something repugnant in the subject or
context,—

]

“Sardi.”—"Sarai" means any building used for the shelter and accommodation of travellers, and
includes, in any case in which only part of a building is used as a Sarai, the part so used of such
building. Tt also includes a Purao so far as the provisions of this Act are applicable thereto:

“Keeper of a Sarai.”—"Keeper of a Sarai" includes the owner and any person having or acting in
the care or management thereof :

2[“Magistrate of the District.”—"“Magistrate of the District” means the chief officer charged with
the executive administration of a district in criminal matters whatever may be his designation :]

3[* * * *]

3. Notice of this Act to be given to keepers of Sardi.—Within six months after this Act shall come
into operation, the Magistrate of the District in which any Sarai to which this Act shall apply may be
situate shall, and from time to time thereafter such Magistrate may, give to the keeper of every such Sarai
notice in writing of this Act, by leaving such notice for the keeper at the Sardi; and shall by such notice

1. As to extent, scc note w 8. 17, infre.
The Act has been declared, by notification under s. 3(a) of the Schedule Districts Act, L874 (14 of 1474), to be in force in the
following Scheduled Dastricts, namely :—
The Districts of Hazaribagh, Lohardaga (now the Ranchi District, see Calcutta Gazette, 1899, Pt. 1, p.44), and Manbhum,
and Pargana Dhalbhum and the Kolhan i the District of Singbhum, See (fazette of India, 1881, Pt. 1, p. 504.
The Tarai of the Province of Agra. See Gazette of India, 1876, PL. [, p. 505,
It has also been extended to the districts of Ganjam and Koraput and to certain partially excluded areas in the Provines of
Orissa. See Orissa Govt. notifications No. 776-P. dated 23" June, 1941 and No. 188-P, dated 18 January, 1939, respectively.
7. This reference should now be read as “District Magistrate”. See para. 2 of s. 3 of the Code of Criminal Procedure, 1898 (5 of
1898).
3. The words “words in the singular include the plurat, and vice versa™ rep. by Act 10 of 1914, and the definition of “L.G.” rep.
by the A.C. 1937,
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require the keeper to register the Sarai as by this Act provided. Such notice may be in the form in the
Schedule to this Act annexed or to the like effect.

4. Registers of sardis to be kept.—The Magistrate of the District shall keep a register in which shall
be entered by such magistrate or such other person as he shall appoint in this behalf, the names and
residences of the keepers of all Sarais within his jurisdiction, and the situation of every such Sarai. No
charge shall be made for making any such entry.

5, Lodgers, &c., not to be received in Sarsis until registered.—After one month after the giving of
such notice to register as by this Act, provided, the keeper of any Sarai or any other person shall not
receive any lodge or allow any person, cattle, sheep, elephant, camel or other animal, or any vehicle to
halt or be placed in such Sarai until the same and the name and residence of the keeper thereof shall have
been registered as by this Act provided,

6. Magistrate may refuse to register keeper not producing certificate of character—The
Magistrate of the District may, if he shall think fit, refuse to register as the keeper of a Sarai, a person who
does not produce a certificate of character in such form and signed by such persons as the State
Government shall from time to time direct. :

7. Duties of keepers of Sardis.—The keeper of a Saréi shall be bound.—

(/) When any person in such Saréi is ill of any infectious or contagious disease, or dies of such
disease to give immediate notice thereof to the nearest police-station;

(2) At all times when requires by any Magistrate or any other person duly authorized by the
Magistrate of the District in this behalf, to give him free access to the Sarai and allow him to inspect
the same or any part thereof;

(3) To thoroughly cleanse the rooms and verandahs, and drains of the Sarai, and the wells, tanks, or
other sources from which water is obtained for the persons or animals using it, to the satisfaction of
and so often as shall be required by the Magistrate of the District, or such person as he shall appoint in
this behalf :

(4) To remove all noxious vegetation on or near the Sarai, and all trees and branches of trees
capable of affording to thieves means of entering or leaving the Sarai:

(5) To keep the gates, walls, fences, roofs and drains of the Sarai in repair :

(6) To provide such number of watchmen as may, in the opinion of the Magistrate of the District,
subject to such rules as the State Government may prescribe in this behalf, be necessary for the safety
and protection of persons and animals or vehicles lodging in, halting at or placed in the Sarai lodging
and;

(7) To exhibit a list of charges for the use of the Sarai at such place and in such form and languages
as the Magistrate of the District shall from time to time direct.

8. Power to order reports from keepers of Sardis.—The keeper of a Sarai shall from time to time, if
required so to do by an order of the Magistrate of the District served upon him, report, either orally or in
writing as may be dirccted by the Magistrate, to such Magistratc or to such person as the Magistrate shall
appoint, every person who resorted to such Sarai during the preceding day or night. If written reports are
required for any space of time exceeding a single day or night, schedules shall be furnished by the

[[True Copy//
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IN THE COURT OF BEFORE THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE, KOLKATA

ORIGINAL APPLICATION NO. ............ OF 2025

IN THE MATTER OF:
AN RARANE o] aeseee APPLICANT

Versus

STATE OF BIHAR AND ORS.  «eeeeee RESPONDENT(S)

KNOW ALL to whom these present shall come that appoint shall come that
I/We Tarun Prakash, aged 34 years (Aadhaar No. 950153274433), S/o
Ramnath Singh, R/o Lah Bazar, Chapra, Saran, Bihar - 841301, the above
named Claimant do hereby appoint: Ms. Rachitta Rai/ Mr. Pandey Sangeet
Rai/ Mr. Shehan Ashraf/ Mr. Samresh Chandra Jha, herein after called the
advocate(s) to be my/our advocate(s) in the above case and authorise them:

To act, appear and plead in the above-noted case in this Court or in any other
Court in which the same may be tried or heard. To sign, file, verify and present
on my/our behalf pleading or petitions for executions, review revision,
withdrawal, complaint compromise or other petitions or affidavits or other
documents as may be deemed necessary or proper for the prosecution or the
said case in all its stages subjects to payment of fees for each stage.

To file and take back documents, to admit and/or deny the documents of
opposite party.

To withdraw or compromise the said case or submit to arbitration any
differences or disputes that may arise touching or in any manner relating to
the said case.

To take execution proceedings.

To deposit, draw and receive monthly cheques, cash and grant receipts thereof
and to do all other acts and things which may be necessary to be done for the
progress and in the course of the prosecution of the said case.

To appoint and instruct any other Legal Practitioner authorizing him to
exercise the power and authority hereby conferred upon the Advocate
whenever he may think fit to do so and to sign the power of attorney on our
behalf.


Ashraf
Typewritten text
EASTERN ZONE, KOLKATA
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And I/We the undersigned do hereby agree to ratify and confirm all acts done
by the Advocate or their substitute in the matter as my/our own acts, as if
done by me/us to all intents and proposes.

And I/ We undertake that I/We or my/our duly authorized agent would appear
in Court on all hearings and will inform the Advocate for appearance when
the case is called.

And I/We the undersigned do hereby agree not to hold the advocate or their
substitute responsible for the result of the said case. The adjournment costs
whenever ordered by the Court shall be of the Advocate which he shall receive
and retain for himself. :

And 1/We the undersigned do hereby agree that in the event of the whole or
part of the fee agreed by me/us to be paid to the advocate remaining unpaid
he shall be entitled to withdraw from the prosecution of the said case until
the same is paid up. The fee settled is only for the above case and above Court.
I/We hereby agree that once fee is paid, I/ We will not be entitled for the refund
of the same in any case whatsoever and if the case prolongs for more than 3
years the original fee shall be paid again by me/us.

IN WITNESS WHEREOF [/We do hereunto set my/our hand to these
presents the contents of which have been understood by me/us on this
....18.....day of....March.. ... 2025.

Accepted subject to the terms of the fee. C

CLIENT

I Identify the Signature/Thumb impression of the client
Who has singed in my presence
: =\ §
Advocate ) [ 9}‘3 s ) oF
1. Rachitta Rai

2. Pandey Sangeet Rai

lc\’ 7

- ~

"

—

—— (»/2384/z0 22)

an Ashraf

A
4. Samresh Chandra Jha
D/3358/2023
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